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(Police.)PUBLIC DEPARTMENT. 
(General.)

LEAVE.
Fort St. George, February 11, 1936.

No. 24.—Mr. E. H. Colebrook, m.c., District Superin­
tendent of Police, leave on average pay for seven months 
and fifteen days from or after the 5th March 1936.

Fort St. George, February 13, 1936.
No- 25.—Mr. J. F. B. Kaye, Principal, Police Train­

ing School, Vellore, leave on average pay for five months 
find on half average pay for two months in continuation 
from the 15th June 1936.

[He is permitted to prefix the recess of the Police 
Training School from 15th April 1936 to 14th June 1936 
to his leave provided the conditions laid down in the 
subsidiary rule under Fundamental Rule 68 are satisfied.]

NOTIFICATION.
Fort St. George, February 10, 1936 

[G.O. Ms. No. 306, Public (General)'].

The following notification of the Government of 
the United Provinces is republished: —

POLICE DEPARTMENT.
Miscellaneous.

January 18, 1936.
No. 90/VHI-1012.—In exercise of the 

ferred by section 99-A of the Code of Criminal Proce- 
, dure, 1898 (Act V of 1898), the Governor m Council 

hereby declares to bo forfeited to His Majesty^very 
copy of a leaflet in English, dated pIcknow, 
January 1936, regarding the hunger-strike or isabu 
Jogesh Chandra C'hatterji, a prisoner confined in the 
Lucknow Central Prison, beginning with the words 
“ Dear. Friend ”, and ending with ‘ Yours sincerely, 
Refi Ahmad Qudwai ” on the ground that the said 
leaflet contains matter the publication or which is 
punishable under section 124-A of the Indian Penal 
Code.

con-

PRO MOTION.
Fort St. George, February 12, 1936.

No. 26—Mr. L. B. Gasson, District Superintendent 
of Polico, ordinary grade, to be officiating District 
Superintendent of Police, Selection grade, with ©fleet 
from the 6th January 1936, vice Rao Bahadur 
M. Govindan Nay a/’ Avars: al, granted leave preparatory
to retirement.

C F bbackenbury,
Chief Secretary.

[ 179 ]l
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jVo. 176.-. conferred by rule 44 of

5 %ffSi£%SSiwith Public (+S,er7nc^DeSer 1935, at page 1642 
rfPart'i oflhe FortStGeorge Gazette, Sated the 
17th December 1935:

NOTIFICATION.

Fort St. George, February 10, 1936.
No. 27.—

The following notification of the Government of 
India is republished : —

In
the

HOME DEPARTMENT.

New Delhi, the 23rd January 1936.
No. F. 114/4S/35-Police.—His Excellency the Vice­

roy and Governor-General of India has been pleased 
to confer the Indian Police Medal on the following 
officer: —

Amendment.
la the table underlie Kali"

the heading J- Madurai ” for the entry oneItWl “»»»
division ” shall be substituted.

MADRAS.

Name of officer, rank and statement of services for which 
■ the decoration has been conferred.

Mohamed Abdul Majith Khan, Sub-1 nspcctor of 
Police.—After an affray on 7th October 1935 with 
Travaneore State forest guards during the course 
of which he seriously injured one of the guards with 
an axe, a notorious Maravar rowdy of the State, 
who had been twice previously convicted for causing 
grievous hurt, took refuge in a cattle-shed over the 
border in British territory, 
applied to the local British police station, for help 
in arresting the man. Sub-Inspector Majith Khan 
with one of his constables, the local village head­
man, four villagers and the Travaneore State Inspec­
tor and three Travaneore constables by night 
approached the shed which was surrounded by a 
wall about 5 feet high, less than a foot from the 
edge of the 3 feet high plinth on which the shed 
was built. The Sub-Inspector, the constable and 
the village headman with a hurricane lantern mount­
ed the plinth by the wall. The criminal came into 
the courtyard as if to surrender, and the Sub-. 
Inspector climbed the wall to secure him. The 
criminal however attacked him on the wall with an 
axe and inflicted a serious flesh wound above the 
knee. The party then withdrew from the plinth 
and the criminal started throwing stones, one of 
which broke the lantern,, while another fractured 
the village headman’s leg. Two State constables 
also were slightly injured.

The constables were then ordered to throw burning 
thatch through holes in the opposite corner of the 
shed to illuminate the interior. While the criminal 
was extinguishing the thatch the Sub-Inspector 
again climbed the wall, tackled him single handed, 
disarmed him, and held him until the rest of the 
party secured him. The Sub-Inspector showed great 
courage in tackling alone an armed criminal who 
had already wounded him once.

A7.#.—This award is made for gallantry under regulation 
(d) (i) of the regulations governing the grant of the Indian 
Police Medal and consequently carries with it the special allow­
ance admissible to officers of and below the rank of Inspector of Police.

A In "exercise of the powers conferred by rules 38 to 41 
of the Civil Services (Classification, Control and 

ppeal) Rules, the Local Government hereby make 
the following amendment to the special rules pub­
lished with Public (Services) Department Notifi­
cation No. 159, dated 28th July 1934, at page 1363 
of Part I of the Fort St. George Gazette, dated 7th 
August 1934, as subsequently amended: —

Amendment.
In rule 1 of the said rules, for the expression 

“ three years,” the expression “ five and a half 
years ” shall be substituted.

A
The Travaneore Police

Fort St. George, February 10, 1936 
[G.O. Ms. No. 302Public-(Services)'].

No. 178.—_
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification,, Control and Appeal) 
Rules, the Local Government hereby make the 
following amendment to the special rules published 
with Public (Services) Department Notification 
No. 1I13; dated the 2nd December 1935, at page 1606 

J Fort St. George Gazette, dated the
10th December 1935: —

Amendment.
In rule 2 of' the said rules, for the second sub­

paragraph, and the proviso thereto, the following 
shall be substituted, namely: —

“ that there shall be paid to the holder of—
(a) any of the said temporary posts of lower 

division clerks in the office of the Inspector of Excise 
Northern Distillery Circle, a pay calculated at the 
rate of Rs. 30 a month:

Provided that nothing contained in this sub- 
rule shall affect the operation of the rules published 
with Public (Services) Department notification, dated 
the 13th April 1933, at pages 1—57 of the Supplement 
to Part I of the Fort St. George Gazette, dated the 
18th April 1933, as subsequently amended; and

(b) one of the said temporary posts of lower 
division clerks, for performing the duties of the 
head clerk of the office of the Inspector of Excise 
of the Northern Distillery Circle, a special pay of 
Rs. 5 a month with effect (on and) from the 1st 
November 1935.”

C. F. BRACKENBURY, 
Chief Secretary.

(Services.)

NOTIFICATIONS.

Fort St. George, February 4, 1936 
[G.O. No. 267, Public (Services)].

No. 1 i5. In exercise of the powers conferred by rule 
44 of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government are hereby pleased 
to make the following amendment to the rules relating to 
certain permanent posts in the Electricity Department
& ^a .6^ (STo-es) ^^ment Notification
No. 491, dated 5th June 193o, at pages 868-869 of Part I 
of the Fort St. George Gazette, dated 11th June 1935 •__

Amendment.

Fort St. George, February 10, 1936 
[G.O. Ms. No. 303, Public (Services)].

No. 179.—
In exercise of the powers conferred by rules 38 to 

41 of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following special rules: —

RULES.

1. The cadre of the Madras Police Service shall 
lie increased temporarily by the posts specified in the 
first column of the table below for the periods speci­
fied in the corresponding entries in the second 
column thereof: —

Tn the Schedule to the said rules under the hoarfi™ 
“ IV. Operation and Distribution, Nilgiris ”__ ®

Table.
Old scales of -pay.Posts.

for the entry—
“Two clerks (Lower 35—35—1i—50— 

Division).

Revised scales of pay. Posts. Period.
(1) (2)

1. One Deputy Superintendent ... Commencing on the 1st Septem­
ber 1935 and ending on the 
1st October 1935.

2. One Deputy Superintendent ... Commencing on the 1st Septem­
ber 1935 and ending on the 
30th September 1935.

3. One Deputy Superintendent ... Commencing on the 1st Septem­
ber 1935 and ending on the 
7th September 1935.

30 3/2—45—0/2_55.*’

the following entry shall be substituted, namely :__
*« One Transport a 

Overseer.
One clerk (Lower j 

division). J

1—60.

3°-3/2-45—2/2—55.“
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2. The general and special rules applicable to 
nolclers or permanent posts borne on the said cadre 
shall apply to the holders of the said 
posts.

Fort St. George, February 10, 1936 
[\G.O. Ms. No. 312, Public (Services)].

temporary No. 183 —
In exercise of the powers conferred by rule 44 

of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following special rules: —Fort St. George, February 10, 1936 

[6r.O. Ms. No. 304, Public (Services)].
No. 180.—

In exercise of the powers conferred by rule 44 
of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following amendment to the special rules pub­
lished with Public (Services) Department Notifica­
tion No. 1156, dated 10th December 1935, at pages 
1640-1642 of Part I of the Fort St. George Gazette, 
dated 17th December 1935: —

RULES.
1. The cadre of Draughtsmen in Class IV of the 

Madras Engineering Subordinate Service shall be 
increased temporarily by one post in the third grade 
in the Kurnool Division office for the period com­
mencing on the date of appointment of a draughts­
man and ending on the 31st May 1936 for the 
performance of work connected with the Tippaya- 
palem Project.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall apply to the holder of the said temporary post 
subject to the modification that there shall be paid 
to the holder of the said temporary post a pay cal­
culated at the rate of Rs. 50 per

Provided that nothing contained in this rule shall 
affect the operation of the rules published with 
Public (Services) Department Notification,, dated 
13th April 1933, at pages 1-57 of the Supplement to 
Part I of the Fort St. George Gazette, dated 18th 
April 1933, as subsequently amended.

Amendment.
In the table under rule 1 of the said rules, against 

the entries “ ten Head Constables (III grade) ” and 
“ One hundred and fifty constables,” sanctioned for 
the Bellary district, for the entry in the third 
column, namely, “up to 31st December 1935,” the 
following shall be substituted, namely,, “up to 30th 
June 1936.”

mensem:

Fort St. George, February 10, 1936 
IG.O. Ms. No. 310, Public (Services)].

No. 181.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the 
following special rules : —

,Fort St. George, February 12, 1936 
[G.O. No. 321, Fublic (Services)].

No. 184.—In exercise of the powers conferred by 
rules 38 to 41 of the Civil Services (Classification, Control 
and Appeal) Rules, the Local Government hereby make 
the following amendment to the special.rules to regulate 
the method of recruitment, the conditions of service and 
the pay and allowances of the Madras Public Health 
Service, published with Public (Services) Department 
Notification No. 148, dated the 14th June 1934, at pages 
1336 and 1337 of Part I of the Fort St. George Gazette, 
dated the 24th July 1934, as subsequently amended :—

RULES.
1. The' cadre of Class XNVI (Work Mistress) of 

the Madras Medical Subordinate Service (General 
Branch) shall be increased temporarily by one post 
for the period commencing on the date of appoint­
ment of a Work Mistress and ending on the 31st 
March 1937 for the performance of work in the 
Mental Hospital, Calicut.

2. The general and special rules applicable to the 
holder of the permanent post borne on the said, 
cadre shall apply to the holder "of the said temporary 
post, subject to the modification that there shall be 
paid to the holder of the said temporary post a pay 
calculated at the rate of Rs. 32 per mensem:

Provided that nothing contained in this rule shall 
affect the operation of the rules published with 
Public (Services) Department Notification No. 81, 
dated the 17th April 1934, at pages 999-1000 of Part I 
of the Fort St. George Gazette, dated the 29th May 
1935.

Amendments.
T. In sub-rule (a) of rule 1 of the said rules,

(1) for the figures “ 3 ” and “ 60 ” in the column 
headed “ Permanent cadre ”, the figures “ 4 ” and “ 61 ** 
shall respectively be substituted ; and

(2) the proviso shall be omitted.
2. In sub-rule (a) of rule 2 of the said rules, after 

clause (ii), the following clause shall be added, 
namely

“ (iii) A substantive vacancy in the permanent 
cadre of category 1 or category 2 of Class I shall be filled 
or reserved to be filled by an officer of the Indian 
Medical Service.”Fort St. George, February 10, 1936 

IG.O. Ms. No. 311, Public (Services)]. P. APPTJ NAIR,
Deputy Secretary to Government.No. 182.—

In exercise of the powers conferred by rule 44 
of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following special rules: — (Special.)

RULES.
1. The cadre of Class I (Supervises) of the 

Madras Engineering Subordinate Service shall be 
increased temporarily by two posts in the South 
Arcot division for a .period of two months com­
mencing on the 15th January 1936 for the prepara­
tion and issue of permits for the irrigation of 
single-crop lands under the Toludur Reservoirand 
for checking the permits with the ayacut registers 
already prepared.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall apply to the holders of the said temporary 
posts subject to the following modifications, 
namely: —

that there shall be paid to each of the holders 
of the said temporary posts a pay calculated in the 
scale of Rs. 60—10/3—100 a month, or it he 
possesses the B.E. decree of the university of 
Madras or the diploma in Engineering (Civil or 
Mechanical) of the College of Engineering, Guindy, 
in the scale of Rs. 90—10/3—110—15/3—140 a 
month:

Provided that nothing contained in this rule 
shall affect the operation of the rules published with 
Public (Services) Department notification,, dated 
the 13th April 1933, at pages 1-57 of the Supplement 
to Part I of the Fort St. George Gazette, dated the 
18th April 1933, as subsequently amended.

LEAVE.
Fort St. George, February 15, 1936.

No. 35.—Under rule 81 of the Fundamental Rules, 
M.R.Ry. Rao Bahadur C. J. Paul Avargal, acting 
Collector and District Magistrate of the Cuddapah 
district, leave on average pay without medical certificate 
for four months with effect from tho 1st March 1936 or 
date of relief.

APPOINTMENTS.
Fort St. George, February 10, 1936.

No. 36.—A vacancy having occurred in the office of 
a Judge of the High Court of Judicature at Madras in 
consequence of the appointment of the Hon’ble Justice 
Sir Gilbert Stone, Kt., Barrister-at-Law, as Chief Justice 
of the High Court of the Judicature at Nagpur, the 
Governor in Council is pleased, under sub-section (2) 
of section 105 of tho Government of. India Act, to 
appoint, with effect from the 7th February 1936, the 
Hon’ble Mr. Justice K. Sankara Menon, a permanent 
District and Sessions Judge, to officiate afi a Judge of 
the said High Court of Judicature at Madras until 
Mr. F. W. Gentle, Barrister-at-Law, who has been 
appointed by His late Majesty to the office of Judge of 
the said High Court shall have entered on the discharge 
of tho duties of the office.

o
lA
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road) j'wMt’by T.S. No. 345-1 - • ’' nd 32)G70 sq. teet.
Total ..
and 26,136 sq. feet.

AOS.

Fort St. George, February 13, 1936.
No. 37.—M.R.Ry. M. Venkataramayya Pantulu 

Garu, on the termination of ins appointment as acting 
Additional District and Sessions Judge. Ratnnad, to act 
temporarily as Additional District and Sessions Judge, 
Madura.

3

23'

Vote —The proposed acquisition carries with it the gjdrj
-d the

SllnTS.xNo.3i6 F> BRACKSNBURY,
Chief Secretary.

Fort St. George, February 15, 1936.
No. 38.—Mr. S. M. Hasan, I.C.S., Assistant Collector 

and Magistrate in the Tinnevellv district, to charge of 
the Kumbakonam division of the Tanjore district.

No. 39.—Mr. A. Vittal Pai, I.C.S., Sub-Collector and 
Joint Magistrate of the Kumbakonam division of the 
Tanjore district, on relief by Mr. S. M. Hasan, I.C.S., to 
be Headquarters Sub-Collector and Additional District 
Magistrate, Tanjore.

No. 40.—Mr. Y. S. Hejmadi, I.C.S., Headquarters 
Sub-Collector and Additional District Magistrate, Tanjore, 
on relief by Mr. A. Yittal Pai, I.C.S., to act as Collector 
and District Magistrate of the Cuddapah district, in relief 
of M.R.Ry. Rao Bahadur C. J. Paul Avargal granted 
leave.

FINANCE DEPARTMENT.

NOTIFICATIONS.
nM r n inttnr from the Accountant-General

..W4-M/1M7, d.„d
10th February 1936, is published .

[Income-tax—Refund Order Book—Introduction of.] 
The Income-tax Officer, Fifth Circle, Madras, has 

intimated in his letter No. 271/35-36, dated 4th 
February 1936, that he will next bring mto use Refund 
Order Book Nos. 4825 to 4828 (White) each containing 
1 to 50 vouchers.

POSTING.
Fort Si. George, February 6, 1936.

I.C.S., on return from 
leave, to be Collector and District Magistrate and Agent 
to the Governor, Gan jam, in relief of Mr. A. F. W. 
Dixon, I.C.S.

No. 41.—-Mr. E. R. Wood,

The following letter from the Accountant-General 
(T.M. Section), Madras, T.M. No. 3-12/34-36/1260, dated 
10th February 1936, is published :—

PROMOTIONS.
Fort St. George, February 10. 1936.

(With effect from the 5tli February 1935 consequent upon 
the retirement of M.R.Ry. Rao Bahadur M. Nara- 
simham Pantulu Garu, Sub-Collector, I grade.)
No. 42.—M.R.Ry. Rao Bahadur M. V. Vellodi 

Avargal, Deputy Collector and provisionally substantive 
Sub-Collector, I grade, to be Sub-Collector, I grade.

No. 43.—M.R.Ry. Rao Bahadur C. J. Paul Avargal, 
Deputy Collector, to bo provisionally substantive Sub- 
Collector, I grade.

[Income-tax—Refund Order Book—Introduction of.]
The Income-tax Officer, Military Circle, Meerut, has 

intimated in his letter C, No. 8-36/1.T., dated 29th 
January 1936, that he and the Assistant Income-tax 
Officer have on 29th January 1936 brought into use 
Refund Order Book Nos. 4946 and 4947 (White) each 
containing 50 vouchers.

S. KRISHNA AYYAR, 
Deputy Accountant-General.

(Ecclesiastical.)
ACQUISITION OF LAND.

Fort St. George, February 5, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 23 acres and 26,136 square 
feet, be the same a little more or less, is needed for a 
public purpose, to wit, for the Collector’s bungalow and 
compound ; and, under sections 3 and 7 of the same Act, 
the Revenue Divisional Officer, Mangalore, is appointed 
to perform the functions of a Collector under the Act 
and directed to take order for the acquisition of the said 
land. A plan of the land is kept in the office of the 
Revenue Divisional Officer, Mangalore, and may be 
inspected at any time during office hours.

South Kanara district, Mangalore taluk,
Kadri * A ’ village.

APPOINTMENTS.
Fort St. George, February 6, 1936.

(With effect from the 15th January 1936.)
No. 27. Captain John Maurice Balmforth, to be a 

Lay Trustee of St. Thomas Church, Cocanada.
No. 28. Mr. I rank Ferrelly, to be a Lay Trustee of 

St. Mary s Church, Calicut, to fill an existing vacancy.
No. 29.—Mr. William Oswald Newsam, I.C.S., to 

be a Lay Trustee of St. Luke’s Church. Chittoor, vice 
Mr. E. H. Butler, I.C.S., resigned. ' \

No. 30. Mr. Harold Rhodes, Kingsley,'to be a Lay 
Trustee of St. Stephen’s Church, Pailavaram, vice Mr. 
O. Fermier, resigned. ' •

No. 31.—Mr. Percy Macqueen, I.C.S., to be a Lay 
Trustee of St. Stephen’s Church, Ootaeamund.

ACS.
Dry, grant land, T.S. No. 345-1, belonging to Mrs. S. S. 

Brito nee Coelho (regntered holder). Mrs. Helen Alice 
Saidanha (registered holler), Kao Sahib J. J. i-ernandes 
(registered '.older), Mrs. Julia Mary Margaret Fernandes, 
lunatic bv guard.an Mr. Basil S. Fernandes (registered 
holder) and Interested parties, namely, Mr. B. D. Nayudu, 
Mr, James S. Brito, Mrs. Ignatia Brito, Mrs. Mary 
Beatrice Floren e Coelho. Mr. Harold Brito, Mr3. Edna 
D’Souza, Mr. Hubert Brito and minors Melba Brito, 
Arthur Brito and Edmund Brito by guardian mother 
Mrs. Ignatia Brito, Mrs. Hilda Brito, Loo Brito, 
Mrs. Letitia Brito, 3ir. Maneckjee Nowrojee, E. M. 
Gawne, Esq., I.C.S., Collector of South Kanara (occu­
pant), Mrs. M. N. Prabhu and Messrs. M. Vasm.eva 
Prabhu, M, Madhava Prabhu and M. Narayana Prabhu, 
(occupants of a small portion of the land) and Xavier 
Viegas (chalgenidar;, bounded on the north by T.S. 
Nos. 2^8 li/C, 299-1, 304-1 & 2,315, 316-2, 318 and 
319; east by T S. No. 32 i ; south by T.S. Nos. 376 B/ 
A-l (Kadri road), :s46, 376 A-l and 345-2 ; west by T.S. 
Nos. 244, 243 B, 242 B and 241 B-l & 2

POSTING.
Fort St. George, February 11, 1936.

No. 32.—The Reverend Thomas Stephen Jones, b.a., 
to be Junior Joint Chaplain of the Cathedral Church of 
St. George, Madras.

MARRIAGE LICENCE.
Fori St. George, February 12, 1936.

No. 33.—Under section 9 of the Indian Christian 
Marriage Act, 1S72, the Government sanction the issue 
of a licence to the undermentioned gentleman to grant 
certificates of marriage between Indian Christians in 
accordance with the provisions of the said Act, within 
the territories under the administration of the Govern­
ment of Madras:

Reverend Bollarapu Yeshiah of the Canadian Baptist 
Mission residing at Ganapavaram in the taluk of 
Tadepalligudem in the district of West Godavari.

NOTIFICATION.
Fort St. George, February 10, 1936.

No. 34.—In exercise of. the powers conferred by 
sections 6 and 9 of the Indian Christian Marriage Act, 
1S72 (XV of 1872), the Governor in Council is hereby

19
and 37,026 sq. feet.

Dry, grant land, T.S. No. 320, belonging to Mrs. S. S.
Brito nee Coelho (registered holder), Kao Sahib J. J. 
Fernandes (reg.stered holder), M;s. Julia Mary Margaret 
Fernandes, lunatic by guardian Mr. Basil S. Fernandes 
(registered holder) and interested parties, namely,
Mr. B. D. Nayudu, Mr. James S. Brito, Mrs. ignatia 
Brito, Mrs. Mary Beatrice Florence Coelho. Mr. Harold 
Brito, Mrs. Edna D’Souz^, Mr. Hubert Brito and minors 
Melba Brito, Arthur Brito and Edmund Brito by 
guardian mother Mrs. Ignatia Brito, Mrs. Hi;da Brito,
Loo Brito, Mrs. Letitia Brito, E. M. Gawne, Esq.,
I.C.S., Collector of South Kanara (occupant) ana ch&Igenl 
tenants Nathai Pinto Bai, Benjamin alias Salvadore 
Pinto, Alphonsus Pinto, Ales Pinto, Thomas I into and
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effect on and from the 10th March 
M-i, * °jev°ko the licences granted to the Reverend 
t '+u°n ■~?war“ Schramm of the Ohio Evangelical 
.LiUtneran Mission in the district of Nollorc under the 
said sections on

Fort St. George, February 12, 1936.
No. 114.—Under section 14 of the Code of Criminal 

Procedure, 1898, the Governor in Council is pleased to 
appoint M.R.Ry. Tankasi Seenia Pillai Kuttalingam 
Pillai Avargal, to be a Special Magistrate for the area 
comprised within the jurisdiction of the Bench of Magis­
trates at Tenkasi in the district of Tinnevolly and to 
confer on him all the ordinary powers of a magistrate of 
the first class and further to direct under section 15 (1) 
of the Code that he shall exercise these powers as a 
member of the Bench of Magistrates established for that 
area.

the 3rd day of January 1931.
C. E. JONES, 

Secretary to Government,

(Marine.)

NOTIFICATION.
Fort St. George, February 17, 1936 
[Q.O. No. 102, Finance {Marine)].

No. 15.—For the purpose of Paris Sanitary Conven­
tion, 1920, it is notified for general information that the 
town and port of Adirampatnam are declared free from 
cholera.

No. 115.—Under section 12 of the Code of Criminal 
Procedure, 1898, the undermentioned officer in the 
district specified against his name is appointed to be 
a magistrate of the third class, and under section 37 he 
is invested with all the powers specified in the fourth 
schedule as powers which the Government may confer on 
a magistrate of that class :—

M.R.Ry. Thiagaraja Ayyar Nataraja Ayyar, 
Inspecting Deputy Tahsildar—Tanjore.T. A. SRINIVASARAGHAVA AYYANGAR,

Assistant Secretary to Government.

Fort St. George, February 11, 1936.
No. 116.—Under section 12 of the Code of Criminal 

Procedure, 1898, the undermentioned officer in the 
district specified against his name is appointed to be 
magistrate of the second class, and under section 37 he 
is in vested with all the powers specified in the fourth 
schedule as powers which the Government may confer 
on a magistrate of that class except the powers to record 
statements and confessions under section 164, to autho­
rize the detention of accused persons in the custody of 
the police under section 167 and to pass orders as to 
first offenders under section 562 (1) of the Criminal 
Procedure Code:—

•M.R.Ry. K. N. Ananda Durup, Deputy Tahsildar, 
Gudalur—The Nilgiris.

LAW DEPARTMENT. 
(General.) a

POSTING.
Fort St. George, February 17, 1936.

No. 109.—M-R.Ry. K. G. Sarangaraja Ayyangar 
Avargal, acting Subordinate Judge, on return from leave, 
to the Sub-Court, Vizagapatam, as the Additional 
Subordinate Judge of the Court, in relief of M.R.Ry. 
K. C. Gopalan Avargal, who will revert as District 
Munsif.

WITHDRAWAL OF POWERS.
Fort St. George, February 13, 1936.

No. 110.—Undor the provisions of section 41 of the 
Code of Criminal Procedure, 1898, the Governor in 
Council withdraws the powers of a Special Magistrate 
for the area comprised within the jurisdiction of the 
Bench of Magistrates at the places specified against their 
names conferred on the undermentioned persons :—

M.R.Ry. Palaiyamcota Venkoba Krishnaswami Rao 
Avargal (who has resigned his appointment)— 
Dharmapuri in the district of Salem. - 

M.R.Ry. Potheri Varadachariyar Avargal (who has 
resigned his appointment)—Ponneri id the district 
of Chingleput.

No. 117.—Under section 12 of the Code of Criminal 
Procedure, 1S98, the undermentioned persons in the 
district specified against their names are appointed to 
be magistrates of the second class, and under section 37 
they are invested with all the powers specified in the 
fourth schedule as powers which the Government may 
confer on a magistrate of that class except the powers to 
record statements and confessions under section 164, to 
authorize the detention of accused persons in the 
custody of the police under section 167 and to pass 
orders as to first offenders under section 562 of the 
Criminal Procedure Code :—

M.R.Ry. P. A. Achutha Menon 
P. K. Harihara Ayyar }Malabar.>»

INVESTITURE OF POWERS.
No. 111.—Under section 357 of the Code of Criminal 

Procedure, 1898, the undermentioned officers in the 
districts specified against their names are authorized to 
take down the evidence of witnesses with their own 
hand in the English language :—

Mr. G. W. Priestley, I.C.S., District Magistrate— 
Madura.

Mr. R. B. MacEwen, I.C.S., District Magistrate— 
East Godavari.

Mr. N. Dandokar, 
fchittoor.

Mr. E. R. Wood, I.C.S., District Magistrate— 
Gan jam.

No. 112.—Under section 14 of the Code of Criminal 
Procedure, 1898, the Governor in Council is pleased to 
confer on M.R.Ry. Paravasthu Sidhanthi Varadha 
Krishnamachariy ar Avargal, a Special Magistrate tor tiie 
area comprised within the jurisdiction of the Bench of 
Magistrates at Tirupati in the district of Chittoor all 
the ordinary powers of a magistrate of ^he mo ® a?s 
and further to direct undor section 15 (1) of . p 0 
that ho shall exercise these powers as a member of the 
Bench of Magistrates established for that area.

Fort St. George, February 10, 1936.
No. 113.—Undor section 14 of the Code of Criminal 

Procedure, 1898, the Governor in Council is p oased to 
confer upon M.R.Ry. V. P. Ramalinga Mudaliyar Avar­
gal, a Special Magistrate for the area comprised within 
tlio jurisdiction of the Bench of Magisfcrates at lonkasi 
in the district of Tinnovelly, all the ordinary powers of 
a magistrate of the first class and further to direct undor 
section 15(1) of the Code that ho shall exercise these 

member of the Bench of Magistrates

No. 118.—The Governor in Council is pleased to 
appoint the undermentioned persons to be Special 
Magistrates for the area comprised within the jurisdiction 
of the Bench of Magistrates at the places specified against 
their names with the powers and subject to the terms 
and conditions specified in Notification No. 737, Home 
(Judicial), dated the 13th August 1919, published at 
pages 1040 and 1041 of. Part I of the Fort St. George 
Gazette of the 26th idem, as amended by subsequent 
notifications :—

Subedar Abdul Rajack Sahib Sheik Davood Sahib 
Bahadur—Shevapet in the district of Salem.

M.R.Ry. Kangath Chathukutti Nayar Avargal— 
Kodumjudi in the district of Coimbatore.

M.R.Ry. Chelasani Satyanarayana Garu—Ellore in 
the district of West Godavari.

M.R.Ry. Coimbatore Ramaswami Nayudu Krishna­
swami Nayudu Avargal —Salom in the district of 
Salem.

I.C.S., Joint Magistrate—

Fort St. George, February 13, 1936.
M.R.Ry. Marupudi Venkata Kanniah Sarma Garu 

—Tirupati in the district of Chittoor.
M.R.Ry. Midathala Narayanappa Garu—Gunfcakal 

in the district of Anantapur.
Syod Abdul Jaleel Sahib Bahadur—Udamalpet in 

tho district of Coimbatore.
M.R.Ry. Rao Bahadur Singuluri Ranga Rao Nayudu 

Garu—-Vizagapatam in tho district of Viaaga- 
patam.

M.R.Ry. y. Arunachalam Pillai") Dindigul in the
Avargal

M.R.Ry. s. Nagaswami Ayyar
Avargal

ofdistrict
Madura.

Fort St. George, February 14, 1936.
M.R.Ry. Hoige Koragappa Avargal Mangalore in 

tho district of South Kanara.
powers as a 
established for that area.
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limits which shal1 
of revenueNOTIFICATIONS.

Fort St. George, January 31, 1936 
[G.O. Ms. No. 342, Law (General)].

No. 106.—Under the proviso to clause (1) of sub­
section (3) of section 1 of the Madras Hackney Carriage 
Act, 1911 (Madras Act V of 1911), the Governor in 
Council hereby gives notice that it is proposed to extend 
the provisions of the said Act to Tenali town in the 
Guntur district, with effect on and from the loth August 
1936 or a later date.

Objections to the proposed extension of the Act are 
hereby invited. Any objections which may be lodged 
before the District Magistrate, Guntur, within two 
months from the date of publication of this notice will 
be considered by the Governor in Council.

The 
from
administration:—

Serial
number.

FROM

Names of villages.

ADICHCHAPURAM SUB-DISTRICT.

Survey
number.

MANNABGUDI TALUK. 
{Government.)

Kakkaiyadi.
Killiyanur.
Kottangudi.
Kulamanikkam.
Kuthanallur.
Lakshmangudi.
Manjanavadi.
Orarichcheri.
Palaiyanur.
Pandltakkudi.
Periyakottur.
Ramanathan Kovil.
Sattanur.
Tenkovanur.
Tiruvarameswaram.
Vadakovanur.
V adapadimangaJam.
Vakkaranallur.
Verkkudi.

641 6G2 503 704 425 416
517 52S 579i 5010
7511 4312Fort St. George, February 10, 1936 

-[G.O. Ms. No. 476, Law (General)].
No. 119.—In exercise of the powers conferred by 

sub-section (2) of section 1 of the Towns Nuisances Act, 
1SS9 (Madras Act III of 1889), the Governor in Council 
is hereby pleased to extend the provisions of the said Act 
to the area comprised within the local limits of the 
village of Melmalayanur, in the Gingee taluk of the 
district of South A root during the occasion of the 
Angalamman Festival for a period of one month from 
the 20th February to the 20th March 1936.

5513
4814 9015 4916
6517
4018 6319

from tiruvarur sub-district.
HANNARGUDI TALUK. 

(Government.)
Agaravelukkudi.
Harichandrapuram.
KUmanall.
Manakkaral.
Ogaipperaiyur.
Palakkurichchi.
Pullamangalam.
Punavasal.
Puntalangudi.
Slttinakkudi.
Vengaramperaiyur.

5820
6721
6322

Fort St. George, February 11, 1936
{G.O. M.8. No. 488, Law (General)].

No. 120.—The following notification of the Govern­
ment of India is republished :— ,

FOREIGN AND POLITICAL DEPARTMENT.
New Delhi, the loth January 1936.

No. 5S-I/B.—In exercise of the powers conferred by 
section 22 of the Indian Extradition Act, 1903 (XV of 
1903), the Governor-General in Council is pleased to 
direct that the following further amendments shall be 
made in the notification' of the Government of India in 
the Foreign and Political Department, No. 107-1, dated 
the 24th February 1932, namely :—

In the first schedule to the said notification
(1) In Part A.—Stoles permanently included in the 

schedule after the entry “ 26. R-utlam,” the following 
entries shall be inserted, namely :—

“ 25-A. Dhar.
25-B. Barwani.”

(2) In Part B.—States included in the schedule for 
the period terminating on the date specified against each :—

(a) The following entry shall be omitted, 
namely:—

“ Dhar—13th August 1936.’*
(b) After the entry relating to 1 Baria,* the 

following entry shall be inserted, namely:—
“ Ali-rajpur—1st October 1940.”

C. GOVINDAN NAIR,
Joint Secretary to Government.

7423
6424
0925
6826
0127
6228
5929
6030

Nannilam Taluk.

{Government.)
Erukkattur. 
Kamalapuram. 
Eankoduttavauitam. 
Mel Radhanallur. 
Paruttlyur.

31 222
22332
22033
21934
221-35

FROM NIDAMANGALAM SUB-DISTRICT.

Nannilam; Taluk. 
{Government.)

36 205 Kalattur.
Mangudi.
Tiruvidavasal.
Tittanimuttam.
V iswanathapuram.

37 204
38 200
39 218
40 203

Hannargudi Taluk. 
{Government.)

41 37 Adangudi.
Aykkudi.
Segarai.

42 38
43 39

FROM MANNARGUDI SUB-DISTRICT.

Hannargudi Taluk. 
{Government.)

44 35 Arichcbapuram. 
Chittambur. 
Kilalavandaseri. 
Puduttevangudi. 
Vellakkudi.

45 44
46 33
47 34
48 36

(Registration.) H
No. 5.—Under the provisions of section 5 (1) of the 

Indian Registration Act, 1908 (XVI of 1908), the Govern 
ment are pleased to direct that from and after the 1st 
April 1936, the villages hereinafter mentioned in column 
(3) which now form part of the registration sub-districts 
named against them in column (4) be transferred to and 
form part of the registration sub-districts named aeain'st 
them in column (5) m the registration district of 
patam. The limits of the villages shall be the i; '"
which shall from time to time be determined for Dur mitS 
of revenue administrati on :— purposes

NOTIFICATIONS.

Fort St. George, February 10, 1936 
[G.O. Ms. No. 23, Law (Registration)].

I
-fj a__Under the provisions of section 5(1) of the

Indian Registration Act, 1908, (XVI of 1908), the Govern­
ment are pleased to direct that, from and after the 1st 
A 1 1936, the registration sub-district of Adichcha- Apr‘ in the registration district of Negapatam be 

and the undermentioned nineteen villages a h° h no/ form part of that sub-district, the under- 
Z 'tinned sixteen villages which now form part of the 

wrntion sub-district of Tiruvarur, the under- regiatrati villages which now form part of the
me?Vrfltion sub-district of Nidamangalam and the 
registrati villages which now form part of
undermentioned ub district of Jtfannargudi be detached
the registra tituted into a new sub-district under
therefrom and conflU e istration sub-district of

u u Transferred© <D
X> f. XJ

si H
03 03

Name of village.
From sub- 
district.

(4)

MANNARGUDI TALUK.

{Government.)
1 88 Adichchapuram .•» Adichchapuram .. Hannargudi.
2 81 Irulnikki , go. .. Do.
3 97 Kandamangalam .» Do. ,. Do.
4 85 Kunniyur •• Bo. .. Do.
5 89 Malavarayanallur .. Do. Do.

To sub- 
district.

(1) (2) (3) (5)
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NOTIFICATIONS.
Fort St, George, February 11, 1936.

No. 32.—The dates of appointment of the following 
Deputy Collectors as full members of the Madras Civil 
Service (Executive Branch) are revised as shown 
below:—

Name of the Deputy 
Collector.

M.R.Ry. P. Rama- 8th Oct. 
doss Avarga].

s) Transferred.
•3 a &a
ii

Name of village.
To sub- 
district.

From sub- 
district.

<D (2) (3) (5)(4)
MANNARGUDI TALUK—coni. 

(Government)—cont.
Original Revised 
date of date of
appoint- appoint­
ment. ment.

Vacancy.
6 86 Nemmeli
7 111 Orattur
8 103 Paingattur
9 83 PalHvartti

10 105 Panaiyur
11 104 Ranganathapuram
12 84 Scndamangalam
18 109 Akkaraikottagam 
14 78 Alattur ..
16 107 Karuppukkilar 
16 80 Kottur ..

.. Adichchapuram .. Mannargudi.
Do. Do. 17th Aug. In the vacancy con­

sequent on the re­
version ofM.R.Ry. 
Rao Bahadur V. 
Venkataramanayya 
Nayudu Gam as 
TahBildar.

3rd Jan- In the vacancy con­
sequent on the con­
firmation
M.R.Ry. Rao Baha­
dur M. Narasim- 
ham Pantulu Garu 
as Sub-Collector, 
I grade.

14th Feb. In the vacancy con­
sequent on the 
retirement 
M.R.Ry. T. N. 
Chockalingam 
Mudaliyar Avargal. 

16th Feb. In the vacancy con­
sequent on the re­
tirement ofM.R.Ry. 
M. Nagesa Rao 
Pantulu Garu.

Do. Do. 1933.1933.Do. Do.
Do. Do.
Do. Do.
Do. Do.
Do. Do.
Do Do. M.R.Ry. A. Dorai- 14th Feb. 

raja Avargal.Do. Do. 1935. 1935.
Do. Do. of

(Inam.)
17 87 Kottur Tottam .. Adichchapuram .. Tirutturaip-

pundi.
(Government.) M.R.Ry. P. Venka- 16th Feb.

1935.tesam Garu. 1935.18 114 Kurichchimulai .. . Adichchapuram .. Tirutturaip-
, pundi. of

19 77 Mavattagudi
20 110 Nallur ..
21 115 Naruvelikalappal ..
22 79 Pulndikkudi
23 108 Tirukkalar
24 113 Vengattangudi
25 100 Vattar ..
26 82 Vikrapandiyam ..

Do. Do.
Do. Do.
Do. Do. M.R.Ry. S. 

James Avargal.
V. 4th Feb. 

1935.Do.Do. 1935.Do. Do.
Do.Do.
Do.Do.
Do.Do.

No. 33.—Consequent on the revision of the dates of 
confirmation of certain deputy collectors ordered in 
Government Revenue Department Notification,^ dated 
25th October 1935, and in modification of the orders 
issued in Government Revenue Department’s notification, 
dated 1st April 1935, the dates of appointment in a pro­
visionally substantive capacity of the following Deputy 
Collectors are revised as shown below :—

TIRUTURAEPUNDI TALUK.
(Government.)

27 1 Panaiyur

28 2 Tiruppattur
.. Adichchapuram .. Timturaip- 

. pundi.
Do.Do.

m
No. 6.—Under the provisions of section 7 (1) of the 

Indian ftegistration.Act, 1908 (XVI of 1908), the Govern­
ment are pleased to direct that with effect from the 1st ■ 
April 1936 the itinerating system of registry introduced 
at Koothanallur in the registration district of Nega- 
patam be abolished.

Revised date 
of appointment 

in a provi­
sionally substan­

tive capacity. 
7th May 1934.

.. 21st June 1934. 
1st July 1934.

Name of the Deputy Collector.

M.R.Ry. C. Duraiswami Ayyangar Avargal.
„ G. Dathatriya Rao Avargal 

Mahabub Khan Sahib Bahadur ..
Muhammad Muhiuddin Adeni Sahib 11th August 1934. 

Bahadur.
M.R.Ry. T. K. Sundararaja Mudaliyar 17th August 1934. 

Avargal.
A. K. Kunhiraman Nambiyar 6th September 1934. 

Avargal.
G. E. Muthirulandi Avargal 
A. Dorairaj Avargal

C. GOVINDAN NAIR,
Joint Secretary to Government.

>1

.. 16th October 1934.
.. 16th. November 1934.REVENUE DEPARTMENT. n

ft

LEAVE.
Fort St. George, February 7, 1936.

No. 28.—M.R.Ry. J. Sivanandam Avargal, Deputy 
Collector, leave on average pay without medical certifi­
cate for 'one month and ten days with effect from the 
date of his relief.

ERRATA.
Fort St. George, February 7, 1936.

In the notification under section 4 (1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, published 
at page 1594 of Part I of the Fort St. George Gazette, 
dated 3rd December 1935, in respect of the acquisition 
of land for an amsam cutcherry in Kilakumbram village, 
Palghat taluk, Malabar district:—

For ‘ (verumpattam tenant) Karukanparavatti * read ! (kanam- 
dar) Karukampara.’

Fort St. George, February 14, 1936.
In the declaration under section 6 of the Land Acqui­

sition Act, as amended by Act XXXVIII of 1923, in 
respect of the lands to be acquired in Pamban village, 
Ramnad taluk, for planting casuarina trees for protec­
tion of railway line published at page 1683 of Part I of 
the Fort St. George Gazette, dated 24th December 1935— 

In Tespect of the eastern boundary or T.S. No. 347-2 B-2,’ for 
‘ T.S. No. 347-2 B-l,’ read ‘ T.S. No. 347-4 B.’

APPOINTMENTS.
Fort St. George, February 13, 1936.

No. 29.—M.R.Ry. D. Subbaraya Sastri Garu, Tahsildar, 
West Godavari district, to act as Deputy Collector.

Fort St. George, February 11, 1936.
No. 30.—Consequent on the promotion of M.R.Ry* 

Rao Bahadur M. V. Vellodi Avargal as provisionally 
substantive Sub-Collector, first grade, the following 
Deputy Collectors are appointed in a provisionally 
substantive capacity from the dates mentioned below .

Date of appointment in 
a provisionally 

substantive capacity.Name of Deputy Collector.
NOTIFICATIONS.

Fort St. George, February 11, 1936 
{G.O. Ms. No. 289, Revenue),

No. 34.—Under the provisions of section 24 of the 
Madras Forest Act (V of 1882), the Governor in Council 
hereby declares that the area described below which 
was declared as a reserved forest under section 16 of 
the Act in the Notification No. 321, dated 17th July 
1890, published at page oil of the Fort St. George Gazette, 
dated 22nd July 1890, shall cease to be a reserved 
forest with effect from the date of publication of this
notification :__

3rd January 1935. 
t .. 14th February 1935.
Rao Nayudu 10th February 1935-

„ C. Duraiswami Kavandan Avargal. 13th March 1935.
M. Krishna Rao Nayudu Gam .. M* J W

8th May 1935.

M.R.Ry. P. Venkatesam Avargal 
S. V. James Avargal 
V. Hanumantha>1

J >

E. H. S. Abraham Avargal 
B, Ananda Baliga Avargal

>1

t >

POSTINGS.
Fort St. George, February 13 , 1936.

No. 31.—The following postings of Deputy Collectors 
are ordered :—

M.R.Ry. D. Subbaraya Sastri Garu, to general 
duty, Guntur.

M.R.Ry. H. S. Karaeawara Rao Pantulu Garu, from 
general duty, Guntur, to the Guntur Treasury, in 
relief of M.R.Ry. r. V. Krishna Rao Nayudu 
Garu.

Schedule.
Ghingleput district, Saidapet taluk, Tambaram village. 

[Name of the reserved forest or portion of reserved
forest disreserved__Tambaram reserved forest portion
(R.S. No. 392-2). Area—8 acres.]
Boundaries.-—Bounded on all sides by R.S. No. 392-1.
Brief description.—The area contains only BCrub jungle growth. 
Reasons for disreservation.—This is required for providing a burning 

and burial ground for the Tambaram town-planning area.
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Tinnevelly district, Srivaikuntam taluk, 
Kumaragiri village in Sivapurara mitta.Fort St. George, January 10, 1936 

(G.O. No. 62, Revenue).
No. 35.— The following draft of an amendment to the 

rules for the levy of water-cess for the irrigation of 
crops with water from the Dhimirinalo Bhondo and 
Chanchara Ghai (joint) in Syrimolo village, hamlet of 
Latipada in the Aska taluk of the Gan jam district, 
published with Revenue Department Notification No. 
174, dated 20th June 1933, at pages 1034-35 of Part 
I of the Fort St. George Gazette, dated the 4th July 1933, 
which the Governor in Council proposes to make in 
exercise of the powers conferred by section 1 of the 
Madras Irrigation Cess Act, 1865 (Madras Act VII of 
1S65), is hereby published as required by section 3 of 
Madras Act V of 1900 for general information.

Notice is hereby given that the draft will be taken 
into consideration on or after the 10th April 1936 
and that any objection or suggestion which may be 
received from any person with respect thereto before 
the said date will be considered by the Governor in 
Council.

Approxi­
mate

extent.
ACRE.

Aj„nn.| v0 913, 72-2 of Kuraaraglri village, measuringraWawuwACTW
"th b'yhNon09ri3.72.y2; wesX BA 

No. 50 Local Fund road 0‘03

accordance with the provisions of section 4 (1) ot the 
Land Acquisition Act I of 1S94, as amended by the Land 
Acquisition Amendment Act XXXVIII of 19-3 ; and the 
Governor in Council hereby authorizes the Sub-Collector, 
Shermadevi, his staff and workmen to exercise the powers 
conferred by section 4 (2) of the Act. Under section 3 
(c) of the same Act, the Governor in Council appoints the 
Sub-Collector, Shermadevi, to perform the functions ot 
a Collector under section 5-A of the Act.

Tinnevelly district, Ambasamudram taluk, 
Vadakku Ariyanayagipuram village.

Draft Amendment.
For rule I of the said rules, the following rule shall be 

substituted, namely:—
“I. When water from the Dhimirinalo Bhondo and 

Chanchara Ghai (joint) is supplied or used for the regular 
irrigation of crops, water-cess shall be levied at the 
following rates, namely :— Approxi­

mate 
extent.
ACRE.

Rale per acre 
in respect of Rate 
ryotwari dry, acre in res- 
manavari or pect of inam 
inam

per
Description of crop. Private, natham, S. No. 357 part, belonging to A. N. Rama- 

swami Ayyar and A. N. Chellam Ayyar of Vadakku 
Ariyanayagipuram, bounded on the north, east, south 
and west by S. No. 357 part

dry wet lands.
lands. 

RS. A. P. 0-02RS. A. P.
(i) For a first wet crop which 

ordinarily remains on the ground for 
not more than six months

(ii) For a second or third wet crop 
which ordinarily remains on the 
gTound for not more than six months.

(iii) For a first, second or third 
dry crop which ordinarily remains on 
the ground for not more than six 
months

(iv) For a wet crop such as sugar­
cane, betel or plantain which 
ordinarily remains on the ground for 
more than six months *

(v) For a dry crop which ordinarily 
remains on the ground for more than 
six months

'3

4 0 0 2.00
Fort St. George, February 13, 1936.

Whereas it appears to the Government that the land 
specified below is needed for a public purpose, to wit, 
extension of loop at Ottivakkam railway station, notice 
to that effect is hereby given to all whom it may concern 
in accordance with the provisions of section 4 (1) of the 
Land Acquisition Act I of 1894, as amended by the 
Land Acquisition Amendment Act XXXVIII of 1923 ; 
and, the Governor in Council hereby authorizes the Sub- 
Collector, Chingleput, his staff and workmen to exercise 
the powers conferred by section 4 (2) of the. Act. Under 
section 3 (c) of the same Act, the Governor in Council 
appoints the Sub-Collector, Chingleput, to perform the 
functions of a Collector under section 5-A of the Act.

Chingleput district, Chingleput taluk,
No. 285. Ponvilaintha Kalathur village.

2 0 0 2 0 0

0 11 016 0

6 0 0 4 0 0

2 2 0
Provided that when the water cannot be used for 

irrigation without raising it by baling or by means of a 
mechanical contrivance, a deduction of one-fourth of the 
said rates shall be made.”

110

ACQUISITION OF LANDS.
Fort St. George, February 4, 1936.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land 
specified below and measuring 0T3 of an acre, be the 
same a little more or less, is needed for a public 
purpose, to wit, for the lengthening of loop at Perani 
railway station ; and, under sections 3 and 7 of the 
same Act, the Sub-Collector, Tindivanam, is appointed 
to perform the functions of a Collector under the Act 
and directed to take order for the acquisition of the 
said land. A plan of the land is kept in the office of 
the Sub-Collector, Tindivanam, and may be inspected 
at any time during office hours.

South Arcot district, Villupuram taluk,
Perani village.

Government, dry, R.S. No. 235*9 R. owners Muniswami 
Nayuda, son of Kanni Nayudn, Muniswami Nayudu, son 
of Chinnakanni Nayudu. Bangaru Nayudu, son of 
Muniswami Nayudu, minor Perumal Nayudu, son of 
Muniswami Nayudu, guardian brother Bangaru Nayudu, 
mortgagee Guruswami Mndali, son of Kumaraswami 
Mudali, bounded on the north and east by R.S. No. 352 ; 
south by No. 136. Sithani village; west by R.S. No.
335-9 A

Approxi­
mate

extent.
ACRE.

Wet, S. No. 414 B-l part, owner Mr. Krishnamacharivar, 
Vakil, Cuddapah, bounded on the north by No 414B-3 
part; east by No. 414 B 1 part; south by No. 410 B-l 
& 2 parts ; west by No. 414 B-3 part ..

Wet, S. No. 416 B-l part, owner Mr. Roast, bounded on the 
north by No- 414 B-l part; east by No.. 416 £-2 part; 
south by No. 416 B-l part; west by No. 1162 

Wet, S. No. 416 B-2 part, owner Mr. Krishnamachariyar, 
vakil, Cuddapah, bounded on the north by No. 414 B-l 
part; east and south by No 416 B-2 part; west by No. 
416 B-l part

0-02

0'04

0*05

Whereas it appears to the Government that the land 
specified below is needed for a public purpose, to wit, for 
the improvement of the Esplanade area, notice to that 
effect is hereby given to all whom it may concern in 
accordance with the provisions of section 4 (1) of the 
Land Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923 ; and 
the Governor in Council hereby authorizes the Collector 
of Madras, his staff and workmen to exercise the powers 
conferred by section 4 (2) of the Act. Under section 3 (c) 
of the same Act. the Governor in Council appoints the 
Collector of Madras to perform the functions of 
Collector under section 5-A of the Act.

Madras district, Madras taluk, Georgetown village.

Approx!
° mate

extent.
SQ. FT.

ACRE.

0-13

a
Fort St. George> Februray 10, 1936.

Whereas it appears to the Government} that the land 
specified below, is needed for a public purpose, to wit, 
for constructing a cattle pound, notice to that effect is 
hereby given to all whom ii may concern in accordance 
with the provisions of section 4 (1) cf the Land Acquisi­
tion Act I of 1804.as amended by the Land Acquisition 
Amendment Act XXX 71 IT of 1023 ; ana the Governor 
in Council hereby authorizes the Sub-CoIIector, Tuticorin, 
his staff and workmen to exorcise the powers conferred 
by section 4 (2) of the Act.. Under section 3 (c) of the 

Act, the Governor in Council appoints the Sub-

Dry, R.S. No. 11378-14, belonging to Penyalwar and 
bankarachfiriy.tr Chanties, bounded on the north and 
east by No. 11378-22 ; south by No. 11378-13 & 22 ;
west by No. 11378-22 •• . 291

same
Collector, Tuticorin, to perform the functions of a 
Collector under section 5-A of the Act.

H. R. UZIELLI, 
Secretary to Government.
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Anand accepted by the Legislative Assembly, 
enquiry was duly held and the Board submitted its 
Report on the 10th of June 1935. The Report which 
is published to-day for general information, has 
received the careful consideration of the Government 
of India whose decisions thereon are as follows.

2. In the general description of the industry con­
tained in Chapter II of the Report the Board 
draws attention to the well-marked differentiation 
between the woollen and the worsted branches of 
wool manufacture, and in its analysis of the claim for 
protection, the Board has dealt with each branch 
separately though it realized that the two branches 
were not always mutually independent.^ With this 
procedure the Government of India are m full agree­
ment and in the following paragraphs the worsted 
and woollen branches will be separately considered.

3. The worsted industry.—The claim of the worsted 
manufacturing industry to protection is discussed 
in paragraphs 65-73 of the Board’s Report. In its 
consideration of the extent to which this branch of 
the woollen industry complies with the conditions 
prescribed by the Indian Fiscal Commission, the 
Board has pointed out that “ one of the main factors 
of the first condition laid down by the Fiscal Com­
mission, viz., the existence of an abundant supply 
of raw material, is not fully satisfied.” India is in 
fact dependent for the most part on outside sources 
for the supply of the long fibre wool which consti­
tutes the raw material of the industry. If it is true, 
as the Board says, that for so long a period as can 
be foreseen, worsted manufacture will be mainly 
dependent on foreign supplies—and there appears 
no reason to contest this statement—-the Government 
of India are of opinion that the worsted branch of 
the industry, already handicapped by the compara­
tive smallness of itc home market, completely fails 
to satisfy the first and most important condition 
precedent to the grant of protection. The claim for 
protection must therefore also fail.

4. The woollen industry.—The Government of India 
notice with regret that a very important section of 
the woollen branch, as represented by the Cawnpor© 
and New Egerton Woollen Mills, has not found it 
possible to place before the Tariff Board any evidence 
as to the nature and degree of the competition 
which it experiences from imports from abroad or as 
to the costs of manufacture in India. They are in 
accord with the Tariff Board in considering that the 
bare assertion of an industry cannot be accepted as 
evidence of the need for protection. They differ from 
the Board, however, in regard to its opinion that 
the case for protection, in general, and the esti­
mation of the quantum of protection, in particular, 
can be properly determined in the absence of evi­
dence from a section of the industry representing at 
least 50 per cent of its production. Whatever may 
be the natural advantages of the woollen industry, 
the suppression of all facts relating to the compara­
tive efficiency of its most important units precludes 
any findings in regard to the fulfilment of the 
second and third conditions of the Fiscal Commis­
sion and,, equally vitiates any calculation of the 
degree of the protection necessary in order to equate 
import prices to the fair selling prices of the average 
efficient mill. The Government of India have, there­
fore, reluctantly decided that on the evidence which 
has been produced it cannot be held that a claim 
for the protection of the woollen branch of the 
industry has been established. They realize, how­
ever , that the defects in the case for protection 
not necessarily irremediable and they propose to 
refer it back to the Tariff Board in order that those 
interests which have not yet thought fit to give evi­
dence majr have another opportunity to substantiate 
a case which would otherwise go by default.

5. Although they have felt compelled to reject, 
for the time being at least, the claim of the woollen 
mills the Government of India are impressed with 
J"0 recommendations of the Tariff Board in regard 
to the handloom and small scale industry. They 
agree with the Board in believing that the cottage 
industry will derive more benefit from technical 

and assistance in marketing arrangements 
than by the imposition of protective duties which in 
themselves provide no incentive towards the improve­
ment without which the continued survival of the 
small scale industry is problematical. The Govern­
ment of Tndia have therefore decided, subject to the 
vote of the Legislative Assembly, to make a grant 
of Rs. 5,00,000 'spread over five years for the benefit 
of the cottage and small scale woollen industries. 
Thev intend that this grant should be administered 
in the same manner as the similar grant for the 
silk industry and applied for the benefit of those 
Provinces in which there is a substantial cottage 
and small scale woollen industry.

development department.
LEAVE.

Fort St. George, February 10, 1936.
No. 58.—M.R.Ry. C. Venkataiatnam Chotti Garu, 

District Veterinary Officer, Bezwada, leave on average 
pay for one month with effect from the date of relief.

No. 60—Subject to eligibility, Mr. H. P. Ward, 
Deputy Conservator of Forests and District Forest 
Officer, Coimbatore South, leave on average pay for 
seventeen days from the 1st February 1936.

Fort St. George, February 12, 1936.
No. 59.—M.R.Ry. R. Desikaehariar Avargal, Deputy 

Registrar of Co-operative Societies, Nellore, leave on 
average pay without medical certificate for one month 
and twenty-three days and on half average pay for three 
months and sixteen days in continuation thereto, with 
effect from 15th February 1936. The officer will retire 
from service at the end of the leave.

EXTENSION OF LEAVE.
No. 61.—Subject to eligibility, Mr. J. G. Ryan, Deputy 

Registrar of Co-operative Societies, Salem, an extension 
of leave on average pay without medical certificate 
from 3rd February 1936 to 16th February 1936.

POSTING.
Fart St. George, February 10, 1936.

No. 62.—M.R.Ry. L. Kumaraswami Pantulu Garu, 
Veterinary Assistant Surgeon in the selection grade and 
probationer in the Madras Veterinary Service, to officiate 
as District Veterinary Officer, Bezweda, vice Mr. 
C. Venkatratnam Chetti, granted leave.

NOTIFICATIONS.
No. 63.—Under the provisions of section 1 of the 

Madras Cattle Disease Act, 1866, the Government, 
Ministry of Public Works, hereby direct that the 
provisions of the said Act shall be put in force in Mel- 
malaiyanur village, Ginjee taluk, South Arcot district, 
and in the areas lying within a radius of five miles from 
the cattle-ground in the village from the 21st February 
to 5th March 1936, both days inclusive.

Fort St. George, February 14, 1936.
No. 64.—Under the provisions of section 1 of the 

Madras Cattle Disease Act, 1866, the Government 
Ministry of Public Works, hereby direct that the 
provisions of the said Act shall be put in force in the 
following villages in Kumbakonam taluk, Tanjore dis­
trict, for a period of one month from the 27th February 
1936—

1 Nirattanallur.
2 Attiyur.
3 Kumarangudi.
4 Devananjeri.
6 Valapuram.
6 Kadichchambadi.
7 Tiruppirambiyam.
8 Kottangudi.
9 Kallur.

10 Agarattur.
11 Asur.
12 Innambur.
13 Eragaram.
14 Maharajapuram.
15 Cholapuram.
16 Vilandakandam.
17 Kovilachcheri.
18 Kallappuliyur.

19 Inam .Tiruvisalur.
20 Inam Uttamadani.
21 Inam Tiruvallur.
22 Inam Attur.
23 Inam Nagakkudi.
24 Pandaravadai Perum-

bandi.
25 Muppakoil.
26 Manambadi (No. 155).
27 Kilmarayur (No. 156).
28 Puttur, II bit (No. 151).
29 Anakkudi.
30 Paruttikudi.
31 Inam Tirubuvanam.
32 Umamaheswarapuram.
33 Koranattukaruppur.
34 Karuppur (145).

are

Fort St. George, February 7, 1936 
[G.O. Ms. No. 185, DevelopmentJ. ,

No. 65.—
The ^ following resolution of the Government of 

India is republished : —
department OF COMMERCE.

Tariffs.
New Delhij the 23rd January 1936.

No. 9-T (7)/35.—In their Resolution No. 9-T (2)/ 
34, dated the 20th of October 1934, the Government 
of India referred for investigation by the Tariff 
Board the claims of the Indian woollen textile 
industry for protection in accordance with the prin­
ciples laid down by the Indian Fiscal Commission

2



[Tart I 7FORT ST. GEORGE GAZETTE188

No. 45.—Under clause (/) of section 21 of the same 
Aot, the Government, Ministry of Public Works, are 
pleased to direct that appeals under section 6 of the Act 
shall lie to the Tahsildars having jurisdiction over the 
land or premises concerned.

6. In regard to the woollen hosiery industry, the 
Government of India do not propose to take any 
decision pending a consideration of the further 
Report of the Tariff Board on the claims of the 
main woollen industry. The recommendations of 
the Board in respect of cotton hosiery and staple 
fibre are not germane to the main enquiry. They 
will be the subject of separate consideration and the 
conclusions of Government thereon will be announced 
in due course.

No. 40-—In exercise of the powers conferred by 
section 21 of the Madras Agricultural Pests and Diseases 
Act of 1919, as amended by Act VII of 1925, the 
Government, Ministry of Publio Works, are pleased to 
issue the following rules :—

(1) An appeal presented 
shall not be received unless it is accompanied by the 
original notice served on the appellant by the inspecting 
officer; it shall set forth clearly the objection or objec­
tions to the terms of the notice and shall specify the point 
or points on which redress is sought.

(2) In dealing with appeals under section 6 or 8 of 
the Act, the appellate officer shall record his decision in 
writing and communicate a copy thereof free of charge 
to the appellant.

(3) The notice issued under section 6 of the Aot 
should be in Form A and the inspecting officer shall 
keep a register of notices in Form B.

' o

(4) Every notice under section 6 shall be authenti­
cated by the signature of the officer by whom it is issued. 
The notice shall be served by delivering a copy to the 
occupier or to some adult male member of his family at 
his usual place of abode or to his authorized agent or by 
affixing a copy thereof on some conspicuous part of his 
last known residence or on some conspicuous part of the 
land on which the prescribed remedial or preventive 
measures are to be taken.

(5) The notice of demand under section 8 of the Act 
should be in Form C and should be served in the manner 
prescribed for the service of notices and a copy of it 
should be communicated to the village officer and the 
taluk office. The inspecting officer will maintain a 
register in this connexion in Form D.

Fort St. George, February 12, 1936 
(G.O. Ms. No. 204, Development).

No. 66.—The following notification of the Government 
of India is republished :—

under section 6 of the Aot

DEPARTMENT OF COMMERCE.
Treaties (Cess).

New Delhi, the lsZ February 1936.
No. 3 (l)-Tr. (I.E.R.).—In exercise of the power 

conferred by section 3 of the Indian Coffee Cess Act, 
1935 (XIV of 1935), the Governor-General in Council, on 
the recommendation of the Indian Coffee Cess Committee, 
is pleased to direct that the rate of customs duty levied 
on all coffee produced in India and taken by sea or by 
land to any place beyond the limits of British India or 
to Burma shall be eight annas per hundredweight.

Fort St. George, February 1, 1936 
(G.O. Ms. No. 145, Development).

No. 42.—In exercise of the powers conferred by 
clauses (a), (b) and (c) of sub-section (1) of section 3, 
sections 19 and 2l of the Madras Agricultural Pests and 
Diseases Act of 1919 (Madras Act III of 1919), as 
amended by Act VH of 1925, the Governor acting with 
Ministers is pleased to direct that the Development 
Notifications Nos. 85 to 87, dated 27th February 1933, 
published at pages 411-12 of Part I of the Fort St. George 
Gazette, dated 7tb March 1933, and continued till 31st 
March 1935 in Notification No. 42, dated 25th January 
1935, published at page 152 of Part I of the Fori 
St. George Gazette, dated 29th January 1935, and 
Notifications Nos. 43 to 45, dated 25th January 1935, 
published at pages 152-153 of Part I of the 
St. George Gazette, dated 29th January 1935, which were 
issued in connexion with the eradication and prevention 
of budrot of palmyra in the Palghat, Ponnani and 
Walluvanad taluks of the Malabar district shall remain 
in operation for a further period of one year from 1st 
April 1936.

FORM A.

Notice under section 6 (1) of the Act.
Fort

No.
Date.
To Village Taluk District.

You are hereby required to take notice that you should 
carry out the following measures in respect of the 
coconut trees described in the schedule hereunder and 
growing or situated in the fields therein mentioned and 
under your occupation in the village of 
in the 
within

No. 43.—In exercise of the powers conferred by 
clause (a) of sub-section (1) of section 3 of the Madras 
Agricultural Pests and Diseases Act, III of 1919 as 
amended by Act VII of 1925, the Government 
Ministry of Public Works, hereby declare that the* 
“ budrot of palms ” caused by the fungus Phytophthora 
Palmivora is a plant disease of coconut. In order to 
eradicate and to prevent the spread of this plant disease 
the Government, Ministry of Public Works, direct under 
clauses (b) and (c) of sub-section (1) of section 3 
Act that, with effect from the 11th February 1936, 
following remedial and preventive measures shall be 
taken in respect of coconuts attacked by the said disease 
in the Palghat, Ponnani and Walluvanad taluks 
Malabar district:—

(i) The crowns of dead coconuts should be 
immediately the central leaf becomes pale yellow.
i ,8Pott^ leaf-bases and a few more healthy 
looking ones should be cut off from every outwardly 
infected trees whose leaves have the disease 
immediately the spotted leaf becomes visible 

(iii) All diseased crowns, leaf-bases 
other diseased material

taluk in the district
days from the date of the service of this 

notice. If you object to this notice you may prefer an 
appeal along with this notice to the Tahsildar having 
jurisdiction within seven days from the service of notice 
setting forth the grounds of objection and the points for 
redress. The decision of that officer will be final. If 
you fail to comply with this notice or, in case of appeal, 
with the order of the appellate officer, the undersigned is 
authorized by law to carry out at your expense the 
measures ordered and you will also be liable to a fine not 
exceeding Rs. 50 or, in case of default, to simple 
imprisonment for a period not exceeding ten days.

of the
the

of the

cut off

Inspecting Officer.spots,
Schedule.

and leaves and 
so cut off should be burnt in the 

field at once, so that the fungus may be roasted to death.
■ (iv) All trees in the neighbourhood (within a circle of 

50 yards radius) of any dead or diseased tree should be 
stripped off some of their leaves with their bases and the 
leaf-bases examined for traces of the typical spots. Any 
tree so found to be diseased should be treated before the 
31st May by cutting off and burning all the diseased 
tissue in the manner prescribed for trees whose leaf has 
the disease-spots.
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(3) (4)(2)(1) (6) (0)This notification* will be in 
1936 to 31st March 1937.

No. 44.-—In connexion with the eradication and 
evention of the spread of the plant disease known as the £ budrot of palms” (Phytophthora Palmivora) from 

coconut trees in the Palghat, Ponnani and Walluvanad 
taluks of the Malabar district the following are appointed 
inspecting officers under section 19 of the Act 

Upper and lower subordinates of the 
Department, Revenue Inspectors and 
£he three talufcs.

force from nth February

^ Agricultural 
ffiage Officers in

Note.—Sections 6, 7 and 14 of the Act should be printed on the 
reverse of the notice.
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FORM B.

Register of notices under section 6.
Annexure I.

(1) The fact of the publication of the notification 
enforcing the provisions of the Madras Agricultural Pests 
and Diseases Act, 1919, in respect of budrot of coconuts 
should be made known to the public by beat of tom-tom 
in the areas concerned. The leaflet prepared, by the 
Director of Agriculture on the “ budrot of palmyra and 
coconut palms 55 should be published in English and the 
vernacular in the village sheet of the District Gazette. 
Spare copies of the leaflet should be distributed to the 
Agricultural Association and the chief landowners in the 
tracts and posted in the village chavadis and other pro­
minent places.

(2) The period [to be specified by the inspecting 
officer in the notice issued under section 6 (1)] within 
which the occupier shall carry out the remedial or pre­
ventive measures will be left to the discretion of the 
Tahsildars who should give general or special instructions 
to inspecting officers, subject to the condition that in 
no case should the period allowed exceed eleven days.

(3) Appeals under the Act are subject to the usual 
stamp duty of twelve annas. The Collector should add 
a note to this eflect at the foot of the rules issued under 
section 21 of the Act.

(4) In order to enable inspecting officers to meet the 
cost of the remedial or preventive measures carried out 
under the Act, each inspecting officer shall be given 
a permanent advance of Rs. 25.

(5) Instructions regarding the procedure to be 
adopted in the issue and recoupment of permanent 
advances are printed in Annexure II.

Annexure II.
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(1) The advances required by inspecting officers 
to carry on the remedial measures may be drawn by 
them in the form for “ Bill for Miscellaneous payments ”

. countersigned by the Tahsildar of the taluk. The 
charges incurred should be debited to “ Advances 
repayable—Special advances—Advances for the destruc­
tion of agricultural pests and diseases—Madras Act HI 
of 1919.”

(2) Tahsildars will maintain a register in Form A 
showing separately the advances drawn by each inspect­
ing officer specifying the particulars for which the 
advances were sanctioned. In this register particulars of 
recoveries effected should also be noted, the required 
information being obtained from the Treasury Officer. 
They will also be responsible for the adjustment of all 
such advances drawn from the treasury. The Tahsildars 
who draw advances should submit an abstract from their 
registers to the Collector’s Office in Form C.

(3) Each inspecting officer should also in his turn 
keep a register in Form B showing all advances drawn by 
him, the demand issued and the recoveries effected, the 
last information being obtained from the Treasury 
Officer.

FORM C. 
Demand Form.

ofNotice of demand to 
village in

Take notice that an expenditure of Rs. 
the details are annexed have been incurred in cutting and 
operating upon the diseased coconut trees situated in 
survey numbers of village and that you are
required to pay the amount within thirty days of the 
date of service of this notice. The amount may be 
paid to the village headman or 'remitted to the taluk 
treasury.

Any objection to this notice may be preferred to the 
Collector within thirty days from the date of service of 
this notice on the ground specified in section 8 of the Act 
printed on the reverse.

taluk.

of which

(4) As the work in each area progresses, the inspect­
ing Officer will submit to the Tahsildar vouchers in 
support of the expenditure incurred by him and on its 
completion he will refund any unexpended balance. 
Amounts refunded will be treated as abatement of charges 
under the advance account concerned.

(5) All recoveries on account of the remedial 
measures carried out by the Government should be 
credited as receipts under the advance head concerned

“ Advances repayable—Special advances— 
Advances for the destruction of agricultural pests and 
diseases—Madras Act III of 1919.”

(6) Fines realized under section 14 as well as 
those realized under section 15 should be credited to 
XVI. A. Law and Justice—Courts of Law—General fees, 
fines and forfeiture.

(7) Remittances of amounts recorded by village 
officers should be specifically described in the ohalans as 
“ Recovery of advances for the destruction of agricultural 
pests and diseases—Madras Act III of 1919.”

Inspecting Officer.

Annexure.

[Here enter details of cost.]
Note.—Section 8 of the Act should bo printed on the reverse of 

the demand form.

(i.e.)

FORM D.

Register of Demands.
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Register of advances for the destruction of agricultural 

pests and diseases.
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ACRE.

Government, dry, portion ijamnswimi^boundefF8ong the
SrSft ““south' “baf remaining 

• ^ WTSrtSS ofds:N°o%08 proposed io_r

„ road «.* ’ Hrv xiortion <’f S. No.’ 661, belonging to
Ct0S' sX£Z: Stall Nookayya an? La^raju,

bornded on the north by remaining portion of^S. N®. «6l,S5ka^A*wrs«s*s*-
G„iiS BSSK T’s. m. ...b>, ;b;i™w“

Botcha Papayya Barla itamaswainy an£ Palte J»may ya, 
bounded on the north by remaining Portion of b. No 
630 (1); east by District Board road; south by remaining 
portion of S. No. 630 (1); west by portion of S. No. 664 
proposed for road

Form B.

Register of advances for the destruction of agricultural 
pests and diseases.

Designation of the inspecting officer.
0*10

Recoveries
effected.Demand issued for 

cost of work done.
Advances

drawn. a
6 AS 0*32o t~ o p
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c. A. HENDERSON, 
Secretary to Government.

Form C.

Register of advances for the destruction of agricultural 
pests and diseases.

Taluk

PUBLIC WORKS AND LABOUR 
DEPARTMENT.

APPOINTMENTS AND POSTINGS.
^ Fort St. George, February 10, 1936.

No. 62.—M.R.Ry. M. Subramaniam, officiating 
Divisional Electrical Engineer, Coimbatore, on return 
from leave, to officiate as Electrical Inspector, Madras, 
vice Mr. E. J. B. Greenwood granted leave, or until 
further orders.

No. 63.—M.R.Ry. Rao Sahib G- Simdaram, Executive 
Engineer, Electrical and Mechanical division, Madras, to 
be Personal Assistant to the Chief Engineer for Electri- - 
city, vice Mr. T. J. Mirchandani, granted leave, or until 
further orders.

No. 64.—M.R.Ry. G. Yoganandam, Assistant Engi­
neer, Electrical and Mechanical division, Madras, to 
officiate as Executive Engineer of the same division, vice 
M.R.Ry. Rao Sahib G. Sundaram, on other duty, or until 
further orders.

Advances
drawn.

Amount
recovered.

Balance
outstanding.Month. Remarks.

ACQUISITION OF LANDS.
Fort St. George, February 1, 1936.

Whereas it appears to the Government that the land 
specified below, is needed for a public purpose, to wit, 
for storing Government timber notice to that effect 
is hereby given to all whom it may concern in accordance 
with the provisions of section 4 (1) of the Land Acquisi­
tion Act I of 1894, as amended by the Land Acquisition 
Amendment Act, XXXVHI of 1923; and the Governor 
in Council hereby authorizes the Assistant Agent, 
Bhadrachalam, his staff and workmen to exercise the 
powers conferred by section 4 (2) of the Act. Under 
section 3 (c) of the same Act, the Governor in Council 
appoints the Assistant Agent, Bhadrachalam, to perform 
the functions of a Collector under section 5-A of the Act.

CORRIGENDUM.
Fort St. George, February 12/1936.

In Notification No. 303, published at pages 802 and 
803 of Part I of the Fort St. George Gazette, dated 28th 
May 1935, against serial No. 132, for * Arumugam alias 
Muthayya Tevan (Mookayya Tevan alias Karuppaswami 
Tevan), Pampuli,’ read ‘ Puthia Tevan (Mookayya Tevan 
alias Karuppaswami Tevan), Pampuli.’

East Godavari district, Bhadrachalam taluk, 
Sriramagiri village.

Approxi­
mate

extent.
ACS.Zamindarl, jirayati, dry, S. No. 58, kudivaramdars Nadi- 

palll Muthyalamma and Thota Rajayya, melvaramdars 
inferior proprietors Cbokkanapalli, bounded on the 
north by part of S. No. 59 ; east by S. Nos. 44, 45, 46 and 
49 ; south by S. No. 55 ; west by S. No. 57 

Zamindari, jirayati, dry, part of S. No. 59, kudivaramdars 
Nadipalii Muthyalamma and Thofa Rajayya, melvaram­
dars inferior proprietors, Chokkanapalli, bounded on 
the north by part of S. No. 59 ; east by 8. No. 44 ; south 
by 8. No. 5S; west by S. No. 57

ERRATA.
Fort St. George, February 7, 1936.

In the notification under section 4 (1) of the Land 
Acquisition Act of 1894,

0‘90
...... . - amended by the Land
Acquisition Amendment Act XXXVIII of 1923 nub 
lished at page 1314 of Part I of the Fort St Georae 
Odette dated 1st October 1935, as required for'excava- 
tmg field bodhis under pipe sluice No. 9 of No I Uur 
Lankapalli channel in liar and Kuderu villages; Ganna- 
varam taluk, Kistna district—

as

0-11

Total 1*01

Fort St. George, February 12, 1936.
Whereas it appears to the Government that the land 

specified below, is needed for a public purpose, to wit, for 
laying out a road to the Madalamma Forest Reserve, 
notice to that effect is hereby given to all whom it may 
concern in accordance with the provisions of section 4 (1) 
of the Land Acquisition Act I of 1894, as amended 
by the Land Acquisition Amendment Act, XXXVIII of 
1923 ; and the Governor in Council hereby authorizes the 
Sub-Collector, Narasapatam, his staff and workmen to 
exercise the powers conferred by section 4 (2) of the 
Act. Under section 3 (c) of the same Act, the Governor 
in Council appoints the Sub-Collector, Narasapatam, to 
perform the functions of a Collector under section 5-A of 
the Act.

Uur village.
For S. Nos. 44, 43 and 42, read the following items:_

belonging t^SrffameswSS’ 
navakaswami Varu of Uur, trustees the 7«S,-nH ghu; 
Telaprolu estate, bhuktadar Chintlapudi VeeamD<wt2f 
badidar the Zamindar of Telaprolu eBtate hmnSi£[?' ^attu- north by R.S. No. 40 ; east byTs Na 43-3 • snn’Jb^6
R.S. No. 44 part ; west by R.S. No. 72 . P ' ^Uth by

2. Mokhasa, dry, B.S. No. 43-3 Dart heinnmrw. V 
Vangala Nagarattamma, mokshadar ’ r28r 
Kutumba Rao and Vangala Nagarattamma, mdyaramdX 
the Zamindar of Telaprolu estate, bounded on the ISflS 
R.S. No. 40 ; east by B.S. No. 43-4 part?south
43-3 part; west by R.S. No. 44 part y B,Sl No-

3. Ryoti, dry, B.S. No. 43-4 part, beionrirnr tA 
Sunkara Ragavayya, son of Subbarayndu, melvammaS 
the Zamindar of Telaprolu estate, bounded on the 
R.S. Nos. 40 and 41; east by R.S. No. 42-1 part .Dortb 
B.S. No. 43-4 part ; west by B.S. No. 43-3 part *

4. Ryotwari, dry, R.S. No. 42-1 part hein™?_/ *
Salaka Kutumbayya, bounded on the north bv S8i 8xrto 
41 ; east by R.S. No. 42-2 part; south by R s vA5* No* 
part ; west by B.S. No. 43-4 part . / *,a* Wo-

5. Ryotwari, dry, R.S. No. 42-2 part hAiA™: i*

by B.S. No. 47 part; south by R.S. No.-42-2 *
R.S. No. 42-1 part

AOEEf

0-06)

0-04

by
south byVizagapatam district, Golgonda taluk, 

Balighattam village.
0-06

Approxi­
mate

extent.
AOfiE.

42-1
0*04

Government, dry, portion (of S. No. 608, belonging to 
Narikanala Narayya and Ramaswami, bounded on the 
north by remaining portion of S. No. G08; east by portion 
of S. No. 608 for road ; south by remaining portion of 
S No. 608 ; west by forest reserve ..

o. 41 ; east 
part; west by

0*05
0*25*Total0*18
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Kuderu village.
items:—8' N°8’ 12, 26« 26» 2*> 23, 22 and 21, read tho following

ACRE.

ACRE.
2. Ryoti, dry, B.S. No. 106-1 part, belonging to Maddl-

patla Venkata Subbayya, son of Venkataramayya, 
bounded on the north and east by B.S. No. 106-1 
part; south by B.S. Nos. b3 and 84 ; west by B.S.
No. 100-2 part ..

3. Ryoti, dry, B.S. No. 106-1 part, belonging to Maddf-
patla Thathayya, son of Venkatramayya, bounded 
on the north and east by B.S. No. 1U6-1 part; south 
by R.S. No. 84 and B.S. No. 103-5 part: west by 
B.S. No. 106-1 part ..

4. Ryoti, dry, B.S. No. 106-1 part, belonging to Maddi-
patla Pitchayya, bounded on the north by B.S.
No. 1C6-1 part: east by B.S. No. 104-3 part; south 
by R.S. No. 103-5 ; west by B.S. No. 100-1 part ..

5. Ryoti, dry, B.S. No. 103-5 part, belonging to Narra­
vula Peda Narayya, son of Peda Ramanna, bounded 
on the north by B.S. No. 106-1 part ; east by B.S.
No. 103-5 part; south by R.S. No. 84 ; west by B.S.
No.-106-l part

6. Ryoti, dry, B.S. No. 103-5 part, belonging to Narra-
vula Peda Narayya, Bon of Peda Ramanna, bounded 
on the north and east by B.S. No. 104-3 part ; south 
by R.S. No. 84 ; west by B.S. No. 103-5 part

7. Ryoti, dry, B.S. No. 104-3 part, belonging to KesanI
Kotayya, son of damayya, bounded on the north 
by B.S. No. 104-3 part; east by B.S. No. 104-2 part: 
south by B.S. No. 103-5 part and R.S. No. 84; west 
by B.S. No. 100-1 part

8. Ryoti, dry, B.S. No. 104-2 part, belonging to Thum-
mala Subbayya, bounded on the north by B,S No 
104-2 part ; east by B.S. No. 104-1 part; south by 
R.S. No. 84 ; west by B.S. No. 104-3 part .. 0*03

9. Ryoti, dry, B.S. No. 104-1 part, belonging to Maddl-
p.:tla Subbayya and Narasayya, sons of Lakshmayya 
and Maddipatla Raghavayya, son of Nagayya, 
bounded on the north by B.S. No. 104-1 part ; east 
by B.S. No. 97-3 part; south by R.S. No. 84 ; west 
by B.S. No. 104-2 part .. ..

10. Ryoti, dry, B.S. No. 97-3 part, belonging to Chandra
Pichayya, son of Lakshmayya, bounded on the north 
and east by B.S. No. 97-S part; south by R.S. No.
84 ; west by B.S. No. 104-1 part

11. Ryoti, dry, B.S. No. 97-3 part, belonging to Chandra
Lakshmamma, daughter of Punnamma, dead, being 
minor by guardian and grandfather Duggineni 
Ramanna, bounded on the north, east, south and 
west by B.S. No. 97-3 part

12. Ryoti, dry, B.S. No. 97-3 part, belonging to Chandra
Pichayya, Bon of Lakshmayya, bounded on the north 
by B.S. No. 97-3 part; east by B.S. No. 97-2 part : 
south by R.S. No. 85 ; west by B.S. No. 97-3 part .. 015

13. Ryoti, dry, B.S. No. 97-3 part, belonging to Chandra
Lakshamma, daughter of Punnamma, dead, being 
minor by guardian and grandfather Daggineni 
Ramanna, bounded on the north by B.S. No. 97-3 
part; east by B.S. No. 97-2 part; south by B.S. No. 

part & 3 part; west by B.S. No. 97-3 part 
dry, B.S. No. 97-2 part, belonging to Thummala 

Seshamma, wife ' of Nagiah, bounded on the north 
by B.S. No. 95 part; east and south by B.S. No.
97-2 part; west by B.S. No. 97-3 part

15. Ryoti, dry, B.S. No. 97-2 part, belonging to Kesani
Subbayya, son of Nagiah, bounded on the north and 
east by B.S. No. 97-2 part; south by R.S. No. 85 ; 
west by B.S. No. 97-3 part

16. Ryoti, dry, B.S. No. 97-2 part, belonging to Maddipatla
Subbayya and Narasayya, sons of Lakshmayya, and 
Maddipatla Raghavayya, son of Nagiah, bounded on 
tbe north by B.S. No- 97-2 part; east by B.S. No.
97-1 part; south by R.S. No. 85 ; west by B.S. No.
97-2 part

17. Ryoti, dry, B.S. No. 97-1 part, belonging to Korrapati
Raghu Ramayya, bounded on the north by B.S. No.
97-1 part: east by B.S. No. 98-1 part: south by 
R.S. No. 85 ; west by B.S. No. 97-2 part 

13. Ryoti, dry, B.S. No. 98-1 part, belonging to Narravula 
Kotayya, son of Ramanna, bounded on the north 
by B.S. No. 98-1 part; east by B.S. No. 137-1 part; 
south by R.S. No. 85; west by B.S. No. 97-1 part .. 0*035

19. Ryoti, dry, B.S. No. 103-4 part, belonging to Amarlncni
Viraraghavayya, bounded on the north and east by 
B.S. No. 103-4 part; south by B.S. No. 103-1 part ; 
west by B.S. No. 103-3 part

20. Ryoti, dry, B.S. No. 103-1 part, belonging to Amarineni
Viraraghavayya, bounded on the north by B.S.
No. 103-4 part; east, south and west by B.S. No.
103-1 part

21. Ryoti, dty, B.S. No. 103-1 part; belonging to Amarineni
Viraraghavayya, bounded on the north by B.S. No.
103-1 part; east by B.S. No. 101-1 part;south by 

No. 102-4 part; west by B.S. No. 103-1 part ..

to Bavirigoftf^hinVn^m; drT' B,*S- No- 12 bart, belonging 
Subba Rao bnnnrwi Kl,^rabayya and Bavlrisetti Venkata 
No. li • easthv i? <? Zn *5? north by B-s- No- 90 and B-S- 

^ 8°“th b* No. 12
to TheJrdhou!0T>al Inam’ dry> ri-S. No. 25 part,' belonging 
No ? ™ Ramamma, bounded on the north by R.S.
No.’ 12 partfc Dd 8°Uth by R,S* No* 25 parfc ’ wesfc by B"S*
to TWnE^B0&al ina“< dry>>'S- No. 25 part,'belonging 
hi a m aI,a, Btanumantha Sarma, bounded on the north 
5?o ok * ; ea?fc by a-s- No. 26 part; south by R.S.Nos. 25 and 24 parts ; west by R.S. No. 25 part ..

„ /; °*?onal inatQ> dry» B-S. No. 26 part, belonging 
to Magantl Venkata Subba Rao, bounded on the north and
bySRbS No' 25°p par^ ’ sou^b by B.S. No. 24 part ; west
r. ,, i?- j-yoti, dry, R.S. No. 24 part, belonging to 
Dokku Sastrulu, bounded on tho north by R.S. Nos. 25 and 
26 parts ; east by R.S. No. 23 part; south and west by R.S. 
No. 24 part ..

11. Ryoti, dry, R.S. No. 23 part, belonging to Dokku 
Sastrulu, bounded on the north by R.S. No. 26 part; east 
and south by R.S. No. 23 part; west by R.S. No. 24 part.

.12. Ryoti, dry, R.S. No. 23 part, belonging to Dokku 
Nagaya, bounded on the north by^R.S. No. 26 part; cast 
by R.S. No. 22 part; south and west by R.S. No. 23 part.

13. Devadayam service Inam, dry, R.S. No. 22 
part, belonging to Sri Malleswaraswami Varu of Kuderu by 
trustee the Zamindar of Telaprolu estate, bhuktadar 
Sannayila Ragbavaya, bounded on the north by R.S. No. 
26 part; east by R.S. No. 21 part; south by R.S. No. 22 
part; west by R.S. No. 23 part

14. Ryoti, dry, R.S. No. 2l part, belonging to Yarra- 
boyina Krishnayya, bounded on the north by R.S. Nos. 26 
part and 28 and 29 ; east and south by R.S. No. 21 part; 
west by R.S. No. 22 part

15. Ryoti, dry, R.S. No. 21 part, belonging to Nam- 
buri Guravayya, bounded on the north by R.S. No. 29 ; 
east, south and west by R.3. No- 21 part

16. Ryoti, dry, R.S. No. 21 part, belonging to Gova-
dari Venkamma, bounded on the north by B.S. Nos. 29 and 
30 ; east, south and west by R.S. No. 21 parts .. ...

17. Ryoti, dry, R.S. No. 21 part, belonging to Nam- 
buri Guravayya, bounded on the north by R.S. No. 30; 
east, south aud west by R.S. No. 21 part

18. Ryoti, dry, R.S. No. 21 part, belonging to Yarra- 
boyina Krishnayya, bounded on the north by R.S. No. 30; 
east, south and west by R.S. No. 21 part

19. Ryoti, dry, R.S. No. 21 part, belonging to Nara- 
boyina Pattabhiramudu, bounded on the north by R.S. No. 
30 ; east, south and west by R.S. No. 21 part

20. Ryoti, dry, R.S. No. 21 part, belonging to Nam- 
buri Guravayya, bounded on tbe north by R.S. No. 30 ; 
east, south and west by R.S. No. 21 part

21. Ryoti, dry, R.S. No. 21 part, belonging to Nara- 
boyina Subbamma, bounded on the north by R.S. No. 30 ; 
east, south and west by R.S. No. 21 part

22. Ryoti, dry, R.S. No. 21 part, belonging to Goda­
vari Venkamma, bounded on the north by R.S. No. 30 ; 
east by R.S. No. 37 ; south and west by R.S. No. 21

0-02

0-11

0-02
0-07

o-oi
0-12

o-oi0”002

0-002o-oi

0-02
0-05

0-02

0*03

.. 0-03
0-06

.. 0*018
0-03

0-04
.. 0-002

0-01

0-03

o-oi

97-2 . o-oi0*02 14. Ryoti,

o-oi
0*15

0-04

Total .. 0-682

Note.—The Zamindar of Telaprolu estate is the melvaramdar for 
all ryoti lands and kattubadidar for all the inam lands.’

.. 0-025

.. 0-025
Fort St. George, February 12, 1936.

In the notification under section 4(1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, pub­
lished at page 1127 of Part I of the Fori St. George 
Gazette, dated 19th June 1934, relating to tho acquisition 
of lands for special repairs to the Biccavole drain in 
Kovvur and Repur villages of the Cocanada taluk in the 
East Godavari district—

Name of th9 owner for S. Nos. 85-2 A, 86-1 2 A and 86-2 A of 
Repur village, for 4 Muramalla Chitti alias Venkataratnam, read 
4 Muramalla Chitti alias Kanakaratnam.’

Approximate extent of—
Kovvur village— ,

Against No. 7-2 A-l, for 0-55,’ read 0*54.
Against No. 8-1, for ‘ 0-23/ read ‘ 0*14.’

Against No. 80-4 A, for * O’38,’ read ‘0*36.’
Against No. SO-3 A, for 0*07,’ read 0 06. p 
Against No. 80-1-2 A, for 0'47,’ read ‘052.
Against No. 81-1 A, for ‘ 0W read 0 29.
Against No. 85-2 A, for 0 16, read 0 15. p 
Against No. 86-1-2-A, for1 0’22, read 0 18.
Against No. 86-2 A, for 0*50, read 0 4&
Against No. 37-6 B, for 1 0*04 * read 0 08.
Against No. 38-2 B, for ‘ 0*09 ’ read 0 08.
Against No. 38-3 B,’ for 0*09, read 0 10 ,
Against No. 41-1 B,’ for ‘ 0-24/ read 0 17.

0-025

0-02

.. 0-07

B.S. 0-04
22. Ryoti, dry, B.S. No. 102-4 part, belonging to Kukkala

Ramnuujamma, wife of Potbaraju, bounded on the 
north by B.S. No. 103-1 part ; east by B.S. No. 101-1 
part; south by B.S. No. 102-3 part; west by B.S.
No. 102-4 part ..

23- Ryoti, dry, B.S. No. 103-4 part, belonging to Amarineni 
Viraraghavayya, bounded on tho north by R.S. No.
84; east by B.S. No. 103-5 part; south by B.S. No.
103-4 part; west by B.S. No. 103-3 & 4 parts 

24. Ryoti, dry, B.S. No. 103-5 part, belonging to Narravula 
Peda N arrayya, sou of Peda Ramanna, bounded on 
the north by R.S. No. 84 ; oast by B.S. No. 100-5 
part; south by B.S. No. 103-5 part; west by B.S.
No. 103 part .. .. ..

23. Ryoti, dry, B.S. No. 100-5 part, belonging to Korrapati
Raghuramayya, bounded on the north by R.S. No.
84; east by B.S. No. 104-1 part; south by B.S. No.
100-5 part; west by B.S. No. 103-5 part ..

Ryoti, dry, B.S. No. 104-1 part, belonging to Maddipatla 
Subbayya and Narasayya, sons of Lakshmayya and 

. Maddipatla Raghavayya, son of iNagayya, bounded 
on tho north by lt.S. No. 84 : east by B.S. No. 97-3 
part; south by B.S. Nos. 100-5 part and 104-1 
part; west by B.S. No. 100-5 part .. .. u uia

27. Ryoti, dry, B.S. No. 97-3 part, belonging to Chandra 
Lakshmamroa dauchter of.Punnamma (dead), boing 
minor by guardian and Sr™d^rsD$f 80“ 
Ramanna, bounded on the north by 
east aud south by B.S. No. 07-3 part; west by B.b.
No. 104-1 partj -• .. 0 035

.. 0*13

.. 0-01

In the notification under section ^(y_2t£2rr^nf iQvt* 
as amended by tho Amendment Act XXXVIlioims, 
published at page 1449 of Part I of the h orlSt George 
Gazette, dated 28th October 1936. >> rejectlands 
to be acquired for excavating the neui »
No. 2, Majeru branch in Pedaprolu village, taluk, 
Kistna district—

For ‘B.S. Nos. 106, 103, 104, 97, 98, 102, l^99, 148^ 147^
145, 142, 144, 149, 153, 202, 200, 204,1199, 196, and reaa tno 
following:— aobe.

■ >■ ■**„:».;as S

.. 0-08

.. 0*03
26.
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AOBE.

55. Ryoti, dry,:B.S. No.. W8-■ygtjW”'1 ■
£“£ »aso«°thby b“ 14S-1 part; west by

57 Ryoti, dry', it. No. 148-1 part, belonging to Narravula 
' S'S “d™. Impart f5Boutb by R.S. No.

longing ; to.Amarineni 
"s ‘148:2 part^ south by o?

80. Ryoti, dr'y! RSB |o^l48-f

S7 and 8S ; west by B.S. No. 148-2 part . ■ ■ • 0 025
61. Ryoti, dry, B.S. No. 145-4 part, belonging to Kadiyato

Ramavya, bounded on the north and east by o.o.
No. 145-4 part; south by R.S. ^ No. 88 and B.S.
No. 148-2 part; west by B S. No. 148-2 part • • 0 U1

62. Ryoti, dry, B.S. No. 145-2 part, belonging to Maddipatla
Seshayya, bounded on the north and east by ±>.o.
No. 345-2 part: south by B.S. No. 149-1 part; we3t 
by B.S. No. 148-2 & 3 ** -- _ *-

63. Ryoti, dry, B.S. No. 149-1 part, belonging to Varada
Venkatramayya, bounded on the north by B.S. No.
145-2 part; east and south by B.S. No. 149-1 part; 
west by B.S. No* 148-3 part .. • •

64. Rvoti. dry, B.S. No. 149-1 part, belonging to Korrapati
Rajeswarn Rao, bounded on the north and east by 
B.S. No. 149-1 part; south by B.S. No. 149-4 part ; 
west by B.S. No. 148-3 part .. ■- 0*03

65. Ryoti. dry, B.S. No. 148-3 part, belonging to Amarineni
Viraraghavayya, bounded on the north by B.S. No,
145-2 part; east by B.S. Nos. 145-2 and 149-1 parts ; 
south by B.S. No. 149-1 part; west by B.S. No.
148-3 part .. ...

66. " Ryoti, dry, B.8.? No. 149-4 part, belonging to Nersu
Ratham and Saraawathi, wife of Ratbam, bounded 
on the north by B.S. No. 149-1 part; east by B.S.
No. 149-4 part; south by B.S. No. 153-5 part; west 
by B.S. Nos. 148-3 and 150-2 parts

67. Ryoti, dry, B.S.,No. 1 53- part, belonging to Devabhak-
tuni Siva Ramayya and Venkayya, bounded on the 
north by B.S. No. 149-4 part; east by B.S. No- 153-5 
part; south by B.S. No. 153-3 part ; west by B.S.
No. 150-2 part

68. Ryoti, dry, B.S. No. 202-3 part, maintenance holder
Maragam Venkatas wami, reversioners Maragam 
Ramarao and Manikya Rao, bounded on the north 
by B.S. No. 202-3 part; east by B.S. No. 203 part • 
south by B.S. Nos. 2j0-4 and 202-3 parts : west bv 
B.S. No. 202-3 part .............................. * 0-14

69. Ryoti, dry, B.S. No. 202-3 part,' maintenance holder 1
Maragam Venkataswami, reversioners Maragam 
Ramarao, Manikyarao, bounded on the north and 
east by B.S. No. 202-3 part; south by B S Nn 
200-4 part; west by B.S. No. 202-3 part

70. Ryoti, dry, B.S. No. 200*4 part, belonging to Kadiyala
Venkayya, bounded on the north by B.S. No 202-3
gn:.sea|fobiooB5Sp^0- .20°-4part; a»«-ndwest

71. Ryoti, dry, B.S. No. 200-5 part, maintenance holder
Amirneni Kotamma, reversloneer Dovabhaktuni 
Ademma, wife of Veerayya, bounded on the north bv 
B.S. No. 200-4 part; east, south and west bv B s 
No. 200-5 part .. . °*

72. Ryoti, dry, B.S. No. 200-5 part, maintenance holder
Amirneni Kotamma, reversloneer Devabhaktuni 
Ademma wife_ of Veerayya, bounded on the north bv 
B.S. No. 200-o part; east by B.S. No. 200-3 part^ 
south by R.S No. 89 ; west by B.S. No. 200-5 Dart *

73. Ryoti, dry, B.S. No. 200-3 part, maintenance holder
Amirneni Kotamma, reversioneer Devabhaktnni 
Ademma, wife of Veerayya, bounded on the north 
and east by B.S. No. 200-3 part; south by R a Nn
89 ; west by B.S. No. 200-5 part .. 7 No* ft.nq

74‘ bounded |
southby K

75. Ryoti, dry, B.S. No. 204-6 part, belonging to Maddi-
patla Seshiab, bounded ou the north bv B S 
204-6 part; east by B.S. No. 204-5 part: south hv 
R.S. No. 90 ; west by B.S. No. 200-3 £art 7

76. Ryoti, dry, B.S. No. 204-5 part, belonging to Kesanl
Kotaiah, son of Subbaiah, bounded on the north

§5? SS g 1:1: SS18tl ^:
77' Ey^SbB-Sbou1';°de|04-o3nP7b‘e b»‘y°

204-3 part; east by B.S. No. 204-4 part; south bv 
R.S. No. 90 and B.S. No. 204-5 part; west bvR9 
No. 204-5 part...................................^ uy **B*

78. Ryoti, dry, B.S. No- 204-4 part, belonging *t0
Venkateswarlu and Ramakotaiah. being minors hu 
guardian and father Subbaiah, bounded on th, 7 
by B.S. No. 204-4 part; east by R.S. No 91" 
by R.S. No. 90 ; west by B.S. No. 204-3 part’

79. Ryoti. dry, B.S. No. 204-6 part, belonging to MaddV
pat la Seshaiah, bounded on the north by r'q 
90 ; east by B.S. No. 204-6 part; south a„d west bv 
B.S. No. 200-3 part .. .. uu west

80- ETotS &&
£& part SSi 8p°aUrth by *°-

part; east by B.S. No. 200*2 part; south bv 
No. 199-1 part; west by B.S. No. 200-2 nart b 

82. Ryoti, dry, B.S. No. 199-1 part, belonging to Maddi­
patla Pichaiah, bounded on the north by B S No 
200-2 part; east by B.S. No. 199-1 mrt•mnihhv 
B.S. No. 199-2 part; west by B.S. No? 19&1 part*b

AGEE.
28. Ryoti, dry, B.S. No. 97-3 part, belonging to Chandra 

Lakshruamma, dangbter of Punnamma (dead), being 
minor by guardian and grandfather Duggineni 
Ramanna, bounded on the north and east by B.S.
No. 97-3 part ; south by B.S. No. 100-1 part ; west 
by B.S. No. 97-3 part ..

29. Ryoti, dry, B.S. No. 100-1 part, belonging to Korra­
pati Venkatasivarama Kristna Satyanarayanavara- 
prasad. being minor by guardian mother Ankamma, 
bounded on the north by B.S. No. 97-3 part; east by 
B.S. No. 98-2 part; south and west by B.S. No. 110- 
1 part

30. Ryoti, dry, B.S. No. 100-1 part, belonging to Korra­
pati Venkatasivarama Kristna Satyanarayanavara- 
prasad, being minor by guardian mother Ankamma, 
bounded on the north by B.S. No. 100-1 part; east 
by B.S. No. 93-2 part; south by B.S. No. 99-3 part; 
west by B.S. No. 100-1 part

31. Ryoti, dry, B-S. No. 99-3 part, belonging to Korrapati 
Chalamayya and Sriramulu, bounded on the north 
by B.S. No. 100-1 part; east and south by B.S. No.
99-3 part; west by B.S. No. 100-1 part

32. Ryoti, dry, B.S. No. 97-3 part, belonging to Chandra 
Lakshmamma, daughter of Punnamma (dead), being 
minor by guardian and grandfather Duggineni 
Ramanna, bounded on the north by R.S. No. 85 ; 
east by B.S. No. 97-2 part; south and west by B.S.
No. 97-3 part.

33. Ryoti, dry, B.S. No. 97-2 part, belonging to Kesani 
Subbayya, son of Nagayya, bounded on the north 
by R.S. No. 85 ; east, and south by B.S. No. 97-2 
part *, west by B.S. No. 97-3 part

34 Ryoti, dry, B.S. No. 97-2 part, belonging to Maddi- 
patla Subbayya and Narasayya, sous of Laksh- 
mayya, and Maddipatla Raghavayya, son of Nagayya, 
bounded on the north by R.S. No. S5 : east by B.S.
No. 97-1 part; south and west by B.S. No. 97-2 
part ..

35. Ryoti, dry, B.S. No. 97-1 part, belonging to Korrapati 
Ragburamayya, bounded on the north R.S. No.
85 ; east by B.S. No. 9S-1 part ; south by B.S. No.
97-1 part ; west by B.S. No. 97-2 part

36. Ryoti, dry, B.S. No. 98-1 part, belonging to Narravula 
Kotayya, son of Ramanna, bounded on the north 
R.S. No. 85 ; east by B.S. No. 147-1 part; south by 
B.S. No. 98-1 part ; west by B.S. No. 97-1 part .. 0*03

87. Ryoti, dry, B.S. No. 14S-1 part, belonging to Narravula 
Govindayya, bounded on the north by R.S. No. 87 ; 
east and south by B.S. No. 14S-1 part; west by B.S. .
No. 147-1 part ..

3S. Ryoti, dry, B.S. No. 148-1 part, belonging to Kadiyala 
Subbayya, Ramakrishnayya and Sriramulu, bounded 
on the north, east and south by B.S. No. 148-1 part; 
west by B.S. No. 147-1 part

39. Ryoti, dry, B.S. No- 148-1 part, belonging to Kadiyala 
Ragbavamma, wife of Nagayya, bounded on the 
north and east by B.S. No. 148-1 part ; south by 
B.S. No. 147-3 part; west by B.S. No. 147-1 part .. 0'07

40. Ryoti, dry, B.S. No. 147-3 part, belonging to Konda- 
palli Vinukonda Ankadu, bounded on the north by 
B.S. No. 148-1 part ; east by B.S. No. 347-3 part; 
south by B.S. No. 151 part; west by B.S. No. 147- 
3 part

41. Ryoti, dry, B.S. No. 148-1 part, belonging to Narra­
vula Govindayya, bounded on the north by R.S.
No. 87 ; east, south and west by B.S. No. 14S-1 
part ..

42. Ryoti, dry, B.S. No. 148-1 part, belonging to Narra­
vula China Narayya, son of Ramanna, bounded on 
the north by R.S. No. 87; east by B.S. No. 14S-3 
part; south and west by B.S. No. 148-1 part .. 0*01

43. Ryoti, dry, B.S. No. 148-3 part, belonging to Amarineni 
’Viraraghavayya, bounded on the north by R.S. No.
87 ; east and south by B.S. No. 14S-3 part; west by 
B.S. No. 148-1 part

44. Ryoti, dry, B.S. No* 14S-3 part, belonging to Amarineni 
Viraraghavayya, bounded on the north by R.S. No.
87 ; east by B.S. No. 148-2 part; south and west by
B.S. No. 148-3 part .. .. ..

45. Ryoti, dry, B.S. No. 148-2 part, belonging to Kadiyala 
Mallayya, bounded on the north by R.S. Nos. 87 
and 88 ; east by B.S. No. 145-2 part; south by B.S.
No. 148-2 & 3 parts ; west by B.S. No. 148-3 part .. 0*03

46. Ryoti, dry, B.S. No. 145-2 part, belonging to Maddi­
patla Seshayya, bounded on the north by R.S. No.
88 ; east and south by B.S. No. 145-2 part; west by 
B.S. No. 148-2 part

47. Ryoti, dry, B.S. No. 142 part, belonging to Kilarn
Tripuramba, wife of Govindayya, bounded 
north by B.S. Nos. 141, 142 and 143 parts ; east, 
south and west by B.S. No. 142 part

48. Ryoti, dry, B.S. No. 142 part, belonging to Kilaru
Tripuramba, wife of Govindayya, bounded on the 
north and east by B.S. No. 142 part; south by B.S.
144 part; west by B.S. Nos. 141 and 140 parts 

49* Ryoti, dry, B.S. No. 14 4 part, belonging to Maddipatla 
b©ya fnd Narasayya, sons of Lakshmayya, and 

Maddipatla Raghavayya, son of Nagayya, bounded on 
the north by B.S. No. 142 part; east by B.S. No. 144
Nors?iTabd 4cBpfus0' 145-3part.:weBt.by B'S;

50. Ryoti, dry, B.S. No. 145-3 part, belonging to Kadiyaia 
Venkayya, bounded on the north by B.S. No. 144 
part; east by B.S. No. 145-3 part; south by B.S.
No. 14o-4 part ; west by B.S. No. 146 part 

61. Ryoti, dry, B.8. No. 145-4 part, belonging to Kadiyala 
Ramayya, bounded on the north by B.S. No. 145-3 

B.S. No. 145-4 part; south by B.S. 
no. 148-2 part; west by B.S. No. 146 part

52. Ryoti, dry, B.S. No. 148-2 part, belonging to Kadiyala
Kotayya, bounded on tho north by B.S. No. 145-4 
part; east and south by B.S. No. 148-2 part; west by 
B.S. No. 146 part

53. Ryoti, dry, B.S. No. 148-2" part, belonging to Maddi-
patla seshayya, bounded on the north and east bv 
B.b. No 148-2 part; south by B.S. No. 148-1 part’-
west by B.>. No. 140 part .. ’

54. Ryoti, dry, B.S. No. 148-1 part, belonging to Narravula
Picnayya, bounded on the north by B.S. No. 148-*? 
part^east and south by B.S. No. 148-1 part; west by
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83' Ity£tLdT' No. 199-2
Sfs -5“'r”fe ““ne^- 84' eHS?P s&tsu

85. dry, B.S. No, 196-3 part, belonging to Kadiyaia 
Raghayya and Krishtayya, sons of Subbayya, 
bounded on the north by B.S. No. 199-2 part: east

_ BWjth and west by B.S. No. 196-3 part .. ..
86. Ryoti, dry, B.S. No. 196-3 part, belonging to Kadiyaia

Raghayya and Krishtayya, sons of Subbavya, 
bounded on the north by B.S. No. 199-2 part; east 
and south by B.S. No. 196-3 part; west by B.S. No 
197 part

87. Ryoti, dry, B.S. No. 196-3 part, belonging to Ke3ani
Plchayya, bounded on the north and east by B.S. 
No. 190-3 part; south by B.S. No. 196-2 part; west 
by B.S. No. 197 part

88. Ryoti, dry, B.S. No. 196-2 part, belonging to Maddi-
patla Seshaiah, bounded on the north by B.S. No. 
196-3 part ; east- by B.S. No. 196-2 part; south by 
B.S. No. 191-1 part; west by B.S. Nos. 197 part 
and 190 part ..

89. Ryoti, dry, B.S. No. 191-1 part, belonging to Korrapati
Venkata Sivaramakrishna Satyanarayanavaraprasad, 
being minor by guardian and mother Ankamma, 
bounded on the north by B.S. No. 196-2 part; east 
by B.S. No. 191-1 part; south by B.S. No. 191-2 
part: west by B.S. No. 190 part

90. Ryoti, ary, B.S. No. 191-2 part, belonging to Korrapati
Venkata Sivaramakrishna Satyanarayanavaraprasad, 
being minor by guardian and mother Ankamma, 
bounded on the north by B.S. No. 191-1 part; east 
by B.S. No. 191-2 part; south by B.S. No. 191-3 
part; west by B.S. No. 190 part ..

91. Ryoti, dry, B.S. No. 191-3 part, belonging to Korrapati
Venkata. Sivaramakrishna Satyanarayanavaraprasad, 
being minor by guardian and mother Ankamma, 
bounded on the north by B.S. No. 191-2 part; east 
by B.S. No. 191-3 part; south by B.S. No. 191-4 
part; west by B.S. No. 190 part

92. Ryoti, dry, B.S. No. 191-4 part, belonging to Korrapati,
Venkata Sivaramakrishna Satyanarayanavaraprasad, 
being minor by guardian and mother Ankamma, 
bounded on the north by B.S. No. 191-3 part; east 
by B.S. No. 191-4 part; south by B.S. No. 191-5 
part; west by B.S. No. 190 part

93. Ryoti, dry, B.S. No. 191-5 part, belonging to Korrapati'
Venkata Sivaramakrishna Satyanarayanavaraprasad, 
being minor by guardian and mother Ankamma, 
bounded on the north by B.S. No. 191-4 part; east 
by B.S. No. 191-5 part; south by B.S. No. 192 part ; 
west by B.S. No. 190 part

ACRE. ACS-part, maintenance holder 11. Ryoti, dry, B.S. No. 124 B-3 part, belonging to Tamma
Ramireddi, bounded on the north by R.S. No. 96 
part; east by B.S. No. 124 B-2 part; south by B.S. 
No. 124 B-3 part; west by B.S.. No. 124 B-4 part ..

12. Ryoti, dry, B.S. No. 124 B-2 part, belonging to Konda
Veerareddl, bounded on the north by R.S. No. 96 
part« east by B.S. No. 124 B-l part ; south by 
B.S. No. 124 B-2 part; west by B.S. No. 124 B-3 
part

13. Ryoti, dry, B.S. No. 124 B-l part, belonging to
Govindaraju Venkata Koteswararao, bounded on the 
north by lt.S. No. 96 part; east by R.S. No. 42 A 
part; south by B.S. No. 124 B-l part; west by 
B.S. No. 124 B-2 part ..

14* Personal inam, dry, R.S. No. 42 A pact, belonging to 
Vempatl Kutumbarao, bounded on the north by 
R.S. Nos. 96 and 97 part; east by B.S. No. 141 
part; south by R.S. No. 42 
No. 124 B-l part

15. Ryoti, dry, B.S. No. 144-1 part, belonging to Konda
Pitchireddi, Konda Snbbareddi, Konda Guravareddi, 
Konda Venkatareddi and Konda Ramireddi, 
bounded on the north by R.S. No. 97 part; east and 
south by B.S. No. 144-1 part; west by B.S. No. 141 
part

16. Ryoti, dry, B.S. No. 144-1 part, belonging to Konda
Pitchireddi, Konda Subbareddi, Konda Guravareddi, 
Konda Venkatareddi and

0-04 0-02

0-03
0-03

o-ooi
0-02

0-04
B part; west by B.S.

. 0-16
0-035

. O‘03
0-115

Konda Ramireddi, 
bounded on the north by R.S. No. 98 part; east by 
B.S. 144-2 part; south and west by B.S. No. 144-1 
part

17. Ryoti, dry, B.S. No. 144-2 part, belonging to Tamma
Sriramareddi, bounded on the north by R.S. No.
98 part; east and south by B.S. No. 144-2 part; 
west by B.S. No. 144-1 part

18. Ryoti, dry, B.S. No. 144-2 part, belonging to Dudala
Veerayya, bounded on the north by R.S. No. 98 
part; east, south and west by B.S. No. 144-2 part .. 0"025

19. Ryoti, dry, B.S. No. 144-2 part, belonging to Tamma
Gouthureddi, Tamma Narapareddi, Tamma 
Raghavoreddi, Tamma Nagireddi and Tamma Sambi- 
reddi, bounded on the north by R.S. No. 98 part; 
east, south and west by B.S. No. 144-2 part

20. Ryoti, dry, B.S. No. 144-2 part, belonging to Tamma
Gouthureddi, Tamma Narapareddi, Tamma Ragbava 
redcli, Tamma Nagireddi and Tamma Sambireddi, * 
bounded on the north by B.S. No. 144-2 part; east by 
R.S. No. 45 B-l part; south by R.S. No. 54-1 part ; 
west by B.S. No. 144-2 part

21. Personal inam, dry, R.S. No. 45 B-l part, belonging to
NcmalikantI Durgamma, bounded on the north by 
R.S. No. 45 B-l part; east by R.S. No. 45 B-2 
part; ; south by. R.S. No. 54-1 part; west by B.S.
No. 144-2 part

22« Personal inam, dry, R.S. No. 45 B-2 part, belonging to 
Kotaru Laksbmi Narasamma, Tummalapalli Ven- 
katarattamma and Kasturi Ramaseshamma, being 
minor husband and guardian Kasturi Balasubrah- 
manya Laksbmi Narasimham alias Nagendrarao, 
bounded on the north by R.S. No. 45 B-2 part; east 
by R.S. No. 45 B-2 part and B.S. No. 54-1 part; south 
by R.S. No. 64-1 part; west by R S. No. 45 B-l part. 0‘03

23. Personal inam, dry, R.S. No. 45 B-2 part, belonging to
Adnsumilli Venkataramanayya, mortgagee Maha- 
lakshamma, wife of Mudunuri Sivaramayya, bounded 
on the north by R.S. No. 45 B-2 part; east by 
R.S. No. 45 B-3 part; south by R.S. No. 54-1 part; 
west by R.S. No. 45 B-2 part

24. Personal inam, dry, R.S. No. 45 B-3, belonging to
Rachapudl Suryanarayana, bounded on the north 
and east by R.S. No. 45 B-3 part; south by R.S.
No. 64-1 part; west by R.S. No. 45 B-2 part

25. Personal inam, dry, R.S. No. 54-1 part, belonging to
Tadepalle Venkata Subbamma, bounded on the north 
by R.S. No. 45 B-3 part; cast by lt.S. No 45 B-3 
part and B.S. No. 30 part; south and west by R.S.
No. 54-1 part ..

26. Ryoti, dry, B.S. No. 30-1 A part, belonging to Paidi-
mukkala Sr. eramulu, bounded on the north and east 
by B.S. No. 30 part; south by B-S. No. 146-1 part; 
west by R.S. No. 54-1 part

0-075
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Fort St. George, February 10, 1936.
In the notification under section 4 (1) of the Land 

Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, pub­
lished at page 1314 of Part I of the Fort St. George Gazette, 
dated 1st October 1935, as required for excavating field 
bodhi under pip© sluice No. 12 of No. 1. Ilur Lankapalli 
channel in Kuderu and Inapur villages, Gannavaram 
taluk, Kistna district—

.. 0-03

0*03
Inapur village.

For S. Nos. 40 and 24, read the following items:— AOS.
‘1. Ryoti, dry, B.S. No. 40-24 part, belonging to Tamma 

Brahmareddi, bounded on the north by R.S. No. 73 
part ; east and south by B.S. No. 40-24 part; west 
by R.S. No. 72 part .. 0005

2- E5$i
73 part; east by B.S. No. 40-23 part; south and west 
by B.S. No. 40-24 part .. . ;• m •• u Ui

3 Ryoti, dry, B.S. No. 40-23 part, belonging to Tamma 
Sriramareddi, bounded on the north by B.S. No. 73 
•nart; east by B.S. No. 24-4 part; south by B.S. No.
40-23 part; west by B.S. No. 40-24 part ..

4. Ryoti; dry, B.S. No. 24-4 part belonging to Govirlda- 
raju Veokatakotessvararao, bounded on the nonh by

fcVftS K2 :pS • b°s Sg
«•

partTeait and south by B.S. No. 24-3 part; west by ^
6 Rvot^*dry°*B2S.4N>o. 24-3 part, belonging to YanigaUa

K. 24-"? »boyuth and west

7 RvSti^^S^No^ part, belonging to* YanigaUa 
‘ EyVenkayya and YanigaUa Subbayya, bounded on the

north by R.S. No. 73 part; east by B.9.HO.J*
1 part; south by B.S. No. 24-2 part, west by R’• Q.0B

8. Ryoti; 2d^y,PaB.S.' No. 24-1 part, beionging to B°ya
Kutumbam, bounded on the north by R. . 
part; east by B.S. No. 23 part; south by Q.05
24-1 part; west by B.S. No. 24-2 part •*

N.B.—The Zamindar of Vuyyur estate is-the melvaramdar for 
the above lands.’

.. 0*04

.! 0*01
Total 0-98

N.B.—The Zamindar of Telaprolu estate is the melvaramdar for 
all ryoti lands and kattubadidar for all personal inam lands except­
ing R.S. Nos. 43 B-l and 42 A.’. o-oi

NOTIFICATIONS.
No. 65.—Under section. 48 (1) of the Land Acquisition 

Act I of 1894, as amended by the Land Acquisition 
Amendment Act XXXVIII of 1923, the Governor in 
Council hereby withdraws from the acquisition of the 
lands notified under section 4 (1) of the Land Acquisition 
Act, as required for excavating field bodhi under pipe 
sluice No. 12 of No. I. Ilur Lankapalli channel in Kuderu 
village, Gannavaram taluk, Kistna district and published 
at page 1314 of Part,-1 of the Fort St. George Gazette,, 
dated 1st October 1935—

0-02

0-015

Extent.
ACRE.

S. No. 53 .. 0-09

Fort St. George, February 11, 1936.
No. 66.—Under section 48 (1) of the Land Acquisition 

Act I of 1894 as amended by tho Land Acquisition 
Amondmont Act XXXVII of 1923, the Governor in 
Council hereby withdraws from tho acquisition of lands 
notified under section 4(1) of tho Land Acquisition Aot 
as required for excavating field bodhi under pipe sluice 
No. 2-L of No. 2 Kuderu branch of No. I. Illur Lanka­
palli channel in Kuderu village, Gannavaram taluk,

Kuderu village.
For 8. Nos. 43, 124, 42, 144, 45, 64 and 30, read 4 the following

‘^Personal inam, dry, R.s. No. 43 B-l Port'fhbHolnorth8bv 
Maganti Venkatasubbarao, bounded on the north oy
R.S. No. 95 part; east by B.S. No. 121B 4 part ,
south by R.S. No. 43 B-2 part; west by ti^pur ;.

10-
0-11

0'03
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AT,,, Delhi, the 30th January 1936.
No F. M. 0iotei898e(Vl'of

r_rrPH bv the IndianPost Council is pleased
Iggsf the Governor-General in C ngments

Rule3) 1933,

"a,(T)''ln the headmg to ^uiy66jf^be said K

and Mo-Trenooanu” shall be 

SUb(2) In rule 166 of the said ^t ’* th© words

con-Kist-na district, and published at page 1314 of Part I 
of the Fort St. George Gazette, dated 1st October 1935.

Extent. 
ACRE.

o-osS. No. 49 ..

Fori St. George, February 11, 1936 
{G.O. Ms. No. 333, L.).

No. 67.—In Notifications Nos. 367 and 368, dated 
3rd July 1935, published at page 974 of Part I of the 
Fort St. George Gazette, dated 9th July 1935, delete the 
names * Palaparthi Veerada ’ and * Palaparthi Nagi * 
appearing against items 10 and 11 in the notification.

Fort St. George, February 14, 1936 
(G.O. Ms. No. 378 L.).

No. 6S.—Under section 11 of the Criminal Tribes Act 
(VI of 1924), the Governor in Council is pleased to declare 
that the undermentioned member of the tribe of Donga 
Dasaris which has already been notified to be a criminal 
tribe for the purposes of the said Act shall be restricted 
in his movements to the area comprised within the limits 
of Bitragunta Settlement:—

Duppati Venkataswami alias Gunji Kondaiah alias 
Akula Kondaiah, son of Akula Ellaiah.

stituted

the Federated Malay States, the „ , ^ ^e
ments, Kedah, Kelantan or Tren&&
substitute ^e vigo to le j66 of the said Bute,
for the words “ or for Kelantan the words tor 
Kelantan or for Trengganu ’’/^l1 be substitute^ 

(4) In rule 176 of the said Rules for th© words 
“ and Kelantan ” the words “ Kelantan and Treng- 

!> shall be substituted.No. 69.—Under section 16 of the Criminal Tribes Act 
(VI of 1924), the Governor in Council is pleased to place 
in the Bitragunta Settlement the undermentioned 
member of the tribe of Donga Dasaris in respect of whom 
a notification has been issued under section 11 of the

ganu

ACQUISITION OF LANDS.

Fort St. George, February 10, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, 
imp :ovements to Gunderu drain, notice to that effect is 
hereby given to all whom it may concern in accordance 
with the provisions of section 4 (1) of the Land Acquisi­
tion Act I of 1894, as amended by the Land Acquisition 
Amendment Act XXXVIII of 1923 ; and the Governor 
in Council hereby authorizes the Revenue Divisional 
Officer, Tenali, his staff and workmen to exercise the 
powers conferred by section 4 (2) of the Act. Under 
section 3 (c) of the same Act, the Governor in Council 
appoints the Revenue Divisional Officer, Tenali, to 
perform the functions of a Collector under section 5-A of 
the Act.

Act:—
Duppati Venkataswami alias Gunji Kondaiah alias 

Akula Kondaiah, son of Akula Ellaiah.

Fort St. George, February 6, 1936.
No. 70.—

An application has been made to Government by 
the Trichinopoly-Srirangam Electric Supply Cor­
poration, Limited, the licensees under the Trichino- 
poly-Sriraugam Electric Licence, 1925, for the grant 
to "them of the powers of the Telegraph authority 
for laying a high-tension electric transmission line 
from the Trichinopoly sub-station to the towns of 
Tiruverumbur and Vidivadangam along the route 
shown in red in the maps Nos. T.S.E. 238 and 238 (a) 
submitted with their letter No. M A V 2832, dated 
17th December 1935. It is proposed to confer 
upon the applicants the powers which the Telegraph 
authority possesses under sections 10 to 19 and 19-A 
of the Indian Telegraph Act, 1885, subject to the 
following conditions: —

(1) The line shall be run as far as possible in a 
straight line along the route marked in the map.

(2) The telegraph and telephone lines, if any, 
crossing the power line shall be efficiently guarded 
to the satisfaction of the Telegraph authority and 
the Chief Engineer for Electricity and all such 
crossings shall be at right angles or as nearly at 
right angles as possible.

(3) In all cases where the telegraph and tele­
phone lines are diverted or altered at the request 
of the licensees the cost of such diversion of altera­
tion shall be borne by them.

(4) No distribution shall be effected from the 
transmission line.

2. Every local authority, company or person desi­
rous of making any representation in respect of the 
application may do so by letter addressed to the 
Secretary to Government/Public Works and Labour 
Department, Fort St. George, Madras, within one 
month of the. date of this notification in the Gazette.
A map showing the rdute^ of the proposed line will 
be kept for public inspection in the municipal office 
at Trichinopoly and in the offices of the applicants 
at Trichinopoly.

Guntur district, Tenali taluk, Chedalavada village.
Approxi­

mate
extent.

AO EE.Government, dry, S. No. 112-1 part, pattadars Chandn 
Mangamma, Chennapragada Kamayya and Polisetti 
Venkataramanayya, enjoyers Chennapragada Kamayya 
and Polisetti Venkataramanayya, bounded on the north 
by N03. 115 and 119 ; east by No. 112-1 part : BOuth bv 
No. 112-2 part; west by No. Ill 

Government, dry, gazetted wet, S. No. 112-2 part, pattadar 
and enjoyer Polisetti Venkataramanayya, bounded on 
the north by No. 112-1 part ; east by No. 112-2 part: 
south by No. 112-3 part; west by No. Ill 

Government, dry, S. No. 112-3 part, pattadar and enjoyer 
Chandu Venkataramanayya, bounded on the north hv

south by No"
Inam, dry, revenue wet, S. No. 103 part, pattadars Bhaea- 

vathula Suryararayana of Kollur and Balizepalli Naaes- 
wara Sastrl of Kollur, enjoyers Bhagavathula Lakshmi- 
narayana and Balizepalli Nageswara Sastri, bounded nn 
the north by No.. 103 part; east by No. 101; south by 
No. 1 of Zampam ; west by No. 104 part y

inam, dry, revenue wet, S. No. 104 part, pattadais Bhag'a- 
vathula Kunanma, Bhagavathula Snbbayya, Katracadda 
Venkayyaand Katragadda Rathayya, enjoyers Athota 
Bhushanam and Athota Ismail, bounded on the north hJ 
No. 104 part; east by No. 103 part; south by No 1 nf 
Zampani ; west by No. 120.. y 1 01

cm

0*04

0*03

0-1L

0*07
Total .. 0*26

Under section 6 of the Land Acquisition Act tho 
Governor in Council hereby declares that the land fins,; 
fied t )low and measuring 0*09 of an acre, be the
wit^forTh'e'flood and^^nderseetions^!)

and 7 of the same Act the Revenue Divisional Officer 
Mannargudi, is appointed to perform the functiona l « 
Collector under the Act and directed to take orrW f 
acquisition of the said land. A plan of the h 
in the office of the Revenue Divisional Officer tut P 
gudi, .„d H b.

Fort St. George, February 18, 1936.
No. 71.—

The following notifications of the Government of 
India are republished: —

DEPARTMENT OF INDUSTRIES AND LABOUR.
Posts and Telegraphs Branch.

New Delhi, the 25th January 1936,
No F. M.-158/33.-Tn exercise of the powers con- 

ferred by the Indian Post Office Act, 1898 ("VI of 
1898), the Governor-General in Council is pleased 
to direct that the following further amendments shall 
be made in the Indian Post Office Rules 1933 
namely: —

In item (2) of each of the lists of officers set out 
in rules 218, 219, 222 and 223 of the said Rules for 
the word “ Dhanushhodi 99 the word “ Madura 55 
shall he substituted.

ACRE.

No.IkT^ N°- ; S0Uth byNo 3fl9T wLtNb°y
0*09
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Fort St. George, February 5, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 0*335 of an acre, be the 
same a little more or less, is needed for a public purpose, 
to wit, for bodhi No. 1 of No. 2 Kuderu branch; and, 
under sections 3 and 7 of the same Act, the Special 
Deputy Collector, Chila'kalapudi, is appointed to perform 
the functions, of a Collector under the Act and directed 
to take order for the acquisition of tho said land. A plan 
of the land is kept in the office of the Special Deputy 
Collector, Chilakalapudi, and may be inspected at any 
time during office hours.

Fort St. George, February 11, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci­
fied below and measuring 0*13 of an acre, be the same a 
little more or less, is needed for a public purpose, to wit, 
for the diversion of Jayamangalam channel ; and, under 
sections 3 and 7 of the same Act, the Revenue Divisional 
Officer, Chatrapur, is appointed to perform the func­
tions of a Collector under the Act and directed to take 
order for the acquisition of the said land. A plan of 
the land is kept in the office of the Revenue Divisional 
Officer, Chatrapur, and may be inspected at any time 
during office hours.

Kistna district, Gannavaram taluk, Kuderu village.
acre.

Gan jam district, Chatrapur taluk, 
No. 154. Ganganapur village.Ryoti, dry. B.S. No. 144-2 part, T.S. No. 128, belonging to 

Tamma Gout.hu Rcddi, Tamma Narapa Reddi, Raghava 
Reddi, Nagi Reddi and Sambi Reddi, bounded on the 
north by R.S. No. 44-2 C ; east by R.S. No. 45 A-l B ; 
south by R.S. No 98 ; west by B.S. No. 141-2 part 

Personal inam, dry, R.S. No. 44-2 C, belonging to Boyina 
Oyyamma. bounded on the north by R.S. No. 44-2 A ; 
east by R.S. No. 45 A-l A & B ; south by B.S. No. 144-2 
part, T.S. No. 128; west by R.S. No. 44-2 A ...

Personal inam, dry, R.S. No. 44-2 B, beloneing to Boyina 
Oyyamma, bounded on the north by R.S. No. 44-2 A ; 
east by R.S. No. 45 A-2 CAD; south by R.S. No. 45 
A-2 B ; west by R.S. No. 44-2 A 

Personal inam, dry, R.S. No. 45 A-l A, belonging to 
Nemalakanti Durgamma, bounded on the north by R.S. 
No. 44-2 A : east by R.S. No. 45 A-2 A ; south by R.S. 
No. 45 A-l B ; west by R.S. No. 44-2 C 

Personal inam, dry, R.S'. No. 45 A-2 At belonging to Kotaru 
LakBhminarasamma, Tummalapalli Venkatarattamma and 
Kasturi Raraasesbamma, beiDg minor, guardian husband 
Kasturi Nagendra Rao-alias Bala Subrahmanya Lakshmi- 
narasimham, bounded on the north by R.S. No. 44-2 A ; 
east by R.S. No. 45 A-2 B ; south by R.S. No. 45 A-2 C ; 
west by R.S. No. 45 A-l A

Personal inam, dry, R.S. No. 45 A-2 B, belonging to Adusu- 
milli Venkataramanayya, mortgagee Mudunuri Maha- 
Iakshmamma, wife of Sivaramayya, bounded on the north 
by R.S. No. 44-2 A & B ; east and south by R.S. No. 45 
A-2 C ; west by R.S. No. 45 A-2 A 

Personal inam, dry, R.S. No. 45 A-2 D, belonging to Adusu- 
milli Venkataramanayya, mortgagee Mudunuri Maha- 
lakshmamma, wife of Sivaramayya, bounded on the north 
bv R.S. No. 45 A-4 ; east by R.S. No. 45 A-3 A ; south 
by R.S. No. 45 A-2 C ; west by R.S. No. 44-2 B 

Personal inam, dry, R.S. No. 45 A-3 A, belonging to Racha- 
pudy Suryanarayana, bounded on the north by R.S. No. 
45 A-4 ; east by R.S. No. 45 A-4 & 5 B ; south by R.S. 
No. 46 A-3 B ; west by R.S. No. 45 A-2 D 

Personal inam, dry, R.S. No. 45 A-4, belonging to Racha- 
pudy Suryanarayana, bounded on the north by B.S. No. 
65, T.S. No. 129 B ; east by R.S. No. 45 A-5 A & 0 A ; 
south by R.S. No. 45 A-6 A, 5 A. 3 A & 2 D ; west by 
R.S. Nos. 45 A-3 A, 2 D and 44-2 B ..

Personal inam, dry, R.S. No. 45 A-5 A, belonging to Racha- 
pudy Ambayamina, bounded on the north by R.S. No. 45 
A-4; east by R.S. No. 45 A-G A ; south by R.S. No. 45 
A-5 B ; west by R.S. Nos. 45 A-4 & A-3 A 

Personal inam, dry, R.S. No. 45 A-6 A, belonging to Loya 
Kutumbam, bounded on the north by R.S. No. 45 A-4 ; 
cast by R.S. No. 45 A-7 ; south by R.S. No. 45 A-6 B ; 
west by R.S. No. 45 A-5 A ..

Ryoti, dry. B.S. No. 65.part, T.S. No. 129 B, belonging to 
Rachapudy Suryanarayana, bounded on the north by 
B.S. No. 65 part, T.S. No. 129 A ; east by B.S. No. 32 

; south by R.S. No. 45 A-4 ; west by B.S. No. 65
partRyoti, dry, B.S. No. 65 part, T.S. No. 129 A, belonging to 
Adusumilli Venkataramanayya, mortgagee Mudunuri 
Mabalaksbmamma, wife of Sivaramayya, bounded on tho 
north by B.S. No. 64 ; east by B.S. No. 32; south by 
B.S. No. 65 part, T.S. No. 129 B ; west by B.S. No. 65 
part .. ... ..

ACRE,
Government, jirayati, wet, pattadars Lokhono Swayi and 

three others, enjoyers Maguni Sahu, Kolya Nataako, 
LakshmichaTano Bidyalankaro and Bharatbo Swayi, 
bounded on the north and east by No. 403 ; south by No. 
431-2 ; west by Nos. 334 and 388

0*01

0*13
0*04

Fort St. George, February 10, 1936.
Whereas it appears to the Government that the land 

specified below, is needed for a public purpose, to wit, 
for raising the banks of Ayyanar, nolice to that effect is 

• hereby given to all whom it may concern in accordance 
with the provisions of section 4 (1) of the Land Acquisi­
tion Act I of 1894, as amended bv the Land Acquisition 
Amendment Act XXXV7IX of 1923; and, the Governor 
in Council hereby authorizes the Revenue Divisional 
Officer, Mannargudi, his staff and workmen to exercise 
the powers conferred by section 4 (2) of the Act. Under 
section 3 (c) of the same Act, the Governor in Council 
appoints the Revenue Divisional Officer, Mannargudi, to 
perform the functions of a Collector under section 5-A of 
the Act.

0*02

0-CT4

0*01

0*02

Tanjore district, Tiruturaipundi taluk, 
No. 1. Panaiyur village.0*02

Approxi­
mate
extent.
ACRE.

0*01

Ryotwari, dry, S. No. 18-7 part, belonging to A. S. 
Gopalakrishna Mudaliyar (managing member) and S. 
Rajappa Mudaliyar, bounded on the north by No. 1S- 
6 ; east by No. 18-9; south by No. 18-8 part ; west by 
No. 18-7 part

Ryotwari, wet, S. No. 1S-S part, belonging to Animani 
Ammal Anni, Janaki Ammal Anni and V. S. Thyagaraja 
Mudaliyar, bounded on the north by No. 1S-7 part;; 
east by No. 13-9 ; south by No. 19-3 pnrt ; west by 
No. 18-8 part

Ryotwari, wet, S. No. 19-3 part, belonging to Ammani 
Ammal Anni, Janaki Ammal Anni and V. S. Thyagaraja 
Mudaliyar, bounded on the north by No. 1S-8 part.; 
east by No. 19-4 ; south and west by No. 19-3 part

Nattam, jari, S. No. 23-2 part, belonging to S. Rajappa 
Mudaliyar, Chokkappa Mudaliyar (Suppa Mudaliyar and 
Official Receiver, mortgagees), Sundari Amraal Anni and 
V. S. Thyagaraja Mudaliyar, bounded on the north by 
No. 23-1 and V. No. 87. Kottur thottam (inam) of 
Mannargudi taluk ; east by V. No. 87. Kottur thottam 
(inam) of Mannargudi taluk ; south and west by No. 
23-2 part ..

0*05

0*03
0*005

0*02 0*02

part 0*030*05

0*04

Total .. 0*335 0*13
Total ..N B —The Zamindar of Telaprolu estate is tho melvaramdar for 

all ryoti lands and kattubadidar for personal inam lands.
0*21

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 0*0S of an acre, bo the same a 
little more or less, is needed for a public purpose, to wit, 
for forming bank in the left bund of Karian odai; and, 
under sections 3 and 7 of the same Act, the Sub- 
Collector, Sivakasi, is appointed to perform the functions 
of a Collector under the Act and directed to take order 
for the acquisition of the said land. A plan of the land 
is kept in the offico of the Sub-Collector, Sivakasi, and 
may bo inspected at any time during office hours.

Ramnad district, Srivilliputtur taluk, 
Khansapuram village.

Government, wet, T.S. No. 739-1 A, belonging to Sesha 
Ammal and Padmavathi alias Picharamal. bounded on the 
north by S. No. 739-G: east by S. No. 823 ; south by T.b.
No. 739-1 B ; west by T.S. No. 746-2 A . - * ■ ■

Government, wet, T.S. No. 746-2 A, samudayam pattauars 
represented by tho karasuvans, viz., Narayanoswanu 
Ayyar, ®cr. Srinivasa Ayyar, Mannarswami Ayyar,

T.S. No. 746-2 B ; west by S. No. 740-1

section 6 of the Land Acquisition Act, the 
Council hereby declares that the land

acre, be the

Under
Governor in
specified below and measuring 0*04 of an 
same a little more or less, is needed for a public purpose, 
to wit, for providing a well for the use of the Arun- 
dhatiyas ; and, under sections 3 and 7 of the same Act, 
the District Labour Officer, West Godavari, is appointed 
to perform the functions of a Collector under the Act 
and directed to take order for the acquisition of the 
said land. A plan of the land is kept in the office of 
the District Labour Officer, West Godavari, and may be 
inspected at any time during offico hours.

ACRE.
West Godavari district, Ellore taluk, 

Galayagudem village.

dry> R°V* S* No* 7 (karnam’8 No* 50 
,Dan'8ina Tirupati alias Anandam 

SvviP S U1pakkl, Pujari Chinagopalaswami, Pujari 
PuJa?iyyRama?va f J,rayyu’ Ande Ohinalttkshmayya, 
Cballalu of h n of China «an8ayytt. Pujari 
®r!nhu/irZnhJl Rai?ayya (mokhasadars aud Zamindar 

bo mfiLatatp’ ’ Sanlvarapupeta (Zamindar) 
am,th»S?Dr?ed oa tho north and east by barnam

we(it by

ACRE. 0*06

0*02
0’04 Total 0*08

3
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ACS.

Fort St. George, January 31, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci­
fied below and measuring 6*32 acres, be the same a little 
more or less, is needed for a public purpose, to wit, for 
constructing the left flood bank of Kamileru drain; and, 
under sections 3 and 7 of the same Act, the Revenue 
Divisional Officer, Ellore, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said land. A plan 
of the land is kept in the office of the Revenue Divisional 
Officer, Ellore, and may be inspected at any time during 
office hours.

Government. ** %

the north by Rev. S. .No- ° 731.2 and 29. Satya-
1186-10 A-2 ; south by Re\. a
vole village ; west by Rev S. ho. ^3i 2^ belongjng to

Government, wet, T.S. ho. the north by T.S. No,
Konudula Franchis, bounded on south by Rev.
11S6-10 A-l; east by T.S. »o., ll8o-9 B

US6-10 B j; west by Rev. S. * belopgjng to (1)

0*19

0*01

019
S. No. llSb-io n ; ,,Q7 i a.o belonging to u;

fB^amudu. (3) [NO,.

g} aBDd -d(!)
minoS ^ ™»rfian Dasar.-idharamayya

alias'’ Sudaisanam] and 
Rao. bounded on the 
by Rev. S. No

West Godavari district, Ellore taluk, Pedapadu village.
ACS.

>•“>« n-d
. __ north by~T.S. No IIST-1^ ^ 

oyjiev. o. «u. 1187-2 B ; south by Rev. S. No. lit/
B ; west by T S No 1186-10 A 2^ • - belon^ng to m
AsUatj^Bamnswarnl alias John Ratnam, 00 A-ssrfts M “I
on the north by T.S. No. 1191-2 A-l ; east Iby T S No. 
1191-3 A-2; south by Rev. S. No. 1191-2 B , west Dy

Government, wet, T.S. No. 1191-3 A-2, belonging to (1) 
Bethala Yonathan alias Perayya and (2) B. Knshna- 
murthl alias Paskal [No. (2) being minor father and 
guardian Yonathan alias Perayya], bounded on the north 
by T.S. No. 1191-3 A-l; east by T.S. No. 1191-4 A-2; 
south by Rev. S. No. 1191-3 B ; west by T.S. No. 1191-2

Government, "wet, T.S.' No. 1191-4 A-2, belonging to (ij 
Bethala China Bushanam and (2) B. Yandanam alias 
Tata, being minor brother and guardian China 
Bushanam, bounded on the north by T.S. No. 1191-4 
A-i ; east by T.S. No. 1191-5 A-2 ; south by Rev. S. No. 
1191-4 B ; west by T.S. No. 1191-3 A-2 

Government, wet, T.S. No. 1191-5 A-2, belonging to 
Bethala Ramaswami, B. Samuel, B. Sambayya and 
B. Adam, being minor guardian Ramaswami, bounded 
on the north by T.S. No. 1191-5 A-l ; east by T.S. No. 
1191-6 A-2 ; south by Rev. S. No. 1191-5 B; west by 
T.S. No.1191-4 A-2 ..

Government, wet, T.S. No. 1161-6 A-2 belonging to Be­
thala Pothayya alias Subuddhi and B. Johan, bounded 
on the north by T.S. No. 1191-6 A-l; east by T.S. No. 
1191-7 A-2; south by Rev. S. No. 1191-G B ; west by 
T.S. No. 1191-5 A-2

Government, wet, T.S. No. 1191-7 A-2, belonging to 
Bethala Yonathan alias Perayya and B. Krishnamurthi 
alias Paskal, being minor father and guardian Yonathan 
alias Perayya, bounded on the north by T.S. No. 1191-7 
A-l : east by T.S. No. 1191-8 A-2; south by Rev. S. No. 
1191-7 B ; west by T.S. No. 1191-6 A-2 

Government, wet, T.S. No. 1191-8 A-2 belonging to 
Bethala Ramaswami, B. Samuel, B. Sambayya and 
B. Adam, being minor by guardian Ramaswami, bounded 
on the north by T.S. No. 1191-8 A-l ; east by T.S. No. 
1191-9 A-2; south by Rev. S. No. 1191-8 B; west by 
T.S. No. 1191-7 A-2 .................................’ _

Government, wet, T.S. No. 1191-9 A-2, belonging to (1) 
Bathala Samuel, (2) B. Bushanam, (3) B. Sudarsanam, 
(4) B. Sanjeeva Rao, (5) Khandavalli Varaprasadarao 
(mortgagee), (6) B. Raja Rao, (7) B. Anandarao, (8) B. 
Praeada Rao, [Nos. (6) to (8) being minors father and 
guardian Bushanam], and (9) boy not yet named, being 
minor father and guardian Sanjeeva Rao, bounded on 
the north by T.S. No. 1191-9 A-l ; east by T.S. No 1191- 
10^A-2 j^soutb by R.S. No: 1191-9 B; west by T.S. No.

Government, wet, T.S. No. 1191-10 A-2, belonging to 
Bethala China Bushanam and Bethala Vandanam alias 
Tata, being minor brother and guardian China Busha­
nam, bounded on the north by T.S. No. 1191-10 A-l • 
ease by T.S. No. 1197-4 A-2; south by Rev. S No* 
1191-10 B ; west by T.S. No. 1191-9 A-2 .. *

Government, wet, T.S. No. 1197-4 A-2, belonging to (i) 
Bezwada Kotilingam, (2) B. Ramaswami, (3) B. Venkata- 
swami (4) B. Sriramamurti, (5) B. Ramachandra Rao and 
(6) B. Ramamobana Rao [Nos. (4) to (6) being minors 
father and guardian Kotilingam], bounded on the north 
by T.S. No. 1197-4 A-l; east by T-S. No. 1197-6 A-2 
& 6 A-l; south by Rev. S. No. 1197-4 B ; west bv T S 
No. 1191-10 A-2 .. .. ..

Government, wet, T.S. No. 1197-6 A-2, belonging to KofceV 
Mariamma and Kotey Santamma, bounded on the north 
by T.S. No. 1197-6 A-l ; east by T.S. No. 1198-1 B • 
south by Rev. S. No. 119/-6 B ; west by T.S.No. 1197-i

Government, wet, temporary subdivision No. 6S9-3 A-2, 
belonging to (1) Garapati Naravya, (2) G. Vcnkayya,
(3) G. Dasaradharamayya, (4) G. Ramasastiulu, (5) 
G. Subbarao and (6) G. Seetliaramaswami [Nos. (4) to (6) 
being minors father and guardian Yenkavya1, bounded on 
the north by T.S. No. 689-3 A-l ; east by T.S. No. 690-1 
A-2; south by Rev. S. No. 6S9-S B ; west by T.S. No. 
689-3 A-l ..

Government, wet, T.S. No. 690-1 A-2, belonging to (1) Gara­
pati Narayya, (2) G. Venkayya, (3) G. Dasaratharamayya,
(4) G. Rama Sastrulu, (5) G. Subba Rao and (6) G. 
Seefckaramaswami [Nos. (4) to (6) being minors father 
and guardian Venkayya], bounded on the north by T.S. 
No. 690-1 A-l ; east by T.S. No. 690-2 A-2 ; south by 
Rev. S. No. 690-1 B ; west by T.S. No. 6S9-3 A-2

Goverrfment, wet, T.S. No.. 690-2 A-2, belonging to Gara­
pati Nagabhushanam and G. Seetharama Sastrulu, being 
minor father and guardian Nagabhushanam, bounded on 
the north by T.S. No. 690-2 A-l ; east by T.S. No. 691-1 
B; south by Rev. S. No. 690-2 B ; west by T.S. No. 690-1 
A-2

Government, wet, T.S. No. 691-1 B, belonging to Garapati 
Nagabhushanam and G. Seetharama Sastrulu, being 
minor father and guardian Nagabhushanam, bounded on 
the north by T.S. No. 691-1 A ; east by T.S. No. 692-1 B ; 
south by Rev. S. No. 691-2; west by T.S. No. 690-2 A-2. 

Government, wet, T.S. No. 692-1 B, belonging to (1) 
Katrenl Seethayya, (2) K. Venkataramayya, (3) 
K. Kristnayva, (4) K. Lakshmiperumallu, (5) K. Ven- 
katarangayya, (6) K. Suryanarayana, (7) K. Ramachen- 
dra Rao, (8) E. Venkatanarayana, (9) K. Adinarayana 
and (lo) K. Nageswara Rao [Nos. (7) to (10) being minors 
guardian Seethayya], bounded on the north by T.S. No. 
692-1 A ; east by T.S. No. 693-1 B; south by Rev. S. No. 
692-2 ; west by T.S. No. 691-1 B 

Government, wet, T.S. No. 710 A-2, belonging to(l) Katrenl 
Venkatadri, (2) K. Ramalingeswara Rao, (3) K. Kristna- 
murti, (4) K. Kamayya and (5) K. Kasi [Nos. (5) being 
minor father and guardian Venkatadri], bounded on the 
north t>y T.S. No. 710 A-l ; east by T.S. No. 713 A-2 ; 
south by Rev. S. No. 146S; west by T.S. No. 693-1 B .. 

Government, wet, T.S. No. 713 A-2, belonging to Garapati 
Sambayya, G. Venkatakristnayya, G. Pedakanakayya,
G. Chinakanakayya, G. Venkateswarlu, G. Gopalakristna- 
murti, being minor father and guardian Sambayya,
G. Sreemannarayana, being minor father and guardian 
Venkatakristnayya and ti. Ramakristnaprasad, being 
minor father and guardian Pedakanakayya, bounded on 
the north by T.S. No. 713 A-l; east by T.S. No. 715-1 
A-2 ; south by Rev. S. No. 1469 ; we3t by T.S. No. 710 
A-2

Government, wet, T.S. No. 715-1 A-2, belonging to (1) 
Pulavarti Venkataswami, (2) P. Nagabhushanam and 
(3) P. Seethnramulu [No. (3) being minor mother and 
guardian Mangamma], bounded on the north by T.S. No. 
715-1 A-l; east by T.S. No. 715-2 A-2 ; south by Rev. S. 
No. 715-1 B ; west by T.S. No. 713 A-2 

Government, wet, T.S. No. 715-2 A-2, belonging to Arati- 
katla Ratnam and A. Seetharamulu, being minor father 
and guardian Ratnam, bounded on the north by T.S. No. 
715-2 A-l ; eaBt by T.S. No. 715-3 A-2 ; south by Rev. S.
No. 715-2 B ; west by T.S. No. 715-1 A-2 

Government, wet, T.S. No. 715-3 A-2, belonging to (lj 
Satyavolu Venkayya, (2) S. Bhupati, (3) S. Subbarayodu,
(4) S. Bushanam, (5) S. Seshayya [No. (5) being minor 
father and guardian Venkayya] and (6) Penukolln Basa- 
vamma (mortgagee), bounded on the north by T.S. No 
715-3 A-l; cast by T.S. No. 715-4 A-2 ; south by Rev. S.‘
No. 715-3 B ; west by T.S- No. 715-2 A-2 

Government, wet, T.S. No. 715-4 A-2, belonging to Arati- 
katla Ratnam and A. Seetharamulu being minor, father 
and guardian Ratnam, bounded on the north by T.S. No 
715-4 A-l ; east by T.S. No. 715-5 A-2; south by Rev* S*
No. 715-4 B ; west by T.S. No. 715-3 A-2 

Government, wet, T.S. No. 715-5 A-2, belonging to Arati- 
katla Lakskminarayana, bounded on the north by T S 
No. 715-5 A-l; east by T.S. No. 715-6 A-2; south by Rev*
S. No. 715-5 B ; west by T.S. No. 715-4 A-2 ..

Government, wet, T.S. No. 715-6 A-2, belonging to Aratf- 
katla Musalappa, A. Veerabhadrudu and A. Veeraragba- 
vulu, bounded on the north by T.S. No. 715-6 A-l; east 
by T.S. No. 715-7 A-2 ; south by Rev. S. No. 715-6 B •
west by T.S. No. 715-5 A-2.................................................|

Government, wet, T.S. No. 715-7 A-2, belonging to (1) Arati- 
katla Bhupati, (2) A. Musalappa and (3) A. Gangaraju 
No. (3) [being father and guardian Musalappa, bounded 
on the north by T.S. No. 715-7 A-l; east by T.S. No 
715-S A-2 ; south by Rev. S. No. 715-7 B; west bv T s‘
No. 715-6 A-2

Government, wet, T.S. No. 715-8 A-2, belonging to Satval 
vole Perumallo, bounded on the north by T.S. No. n£.o 
A-l; east by T.S. No. 715-9 A-2; south by Rev s 
No. 715-8 B; west by T.S. No. 716-7 A-2 .. * f *

Government, wet, T.S. No. 715-0 A-2, belonging to Gam- 
parti Sambayya, G. Peda Kanakayya, G. China Kana- 
kayya, G. Venkateswarulu, G. Gopaiakisfcnamurti, being 
minor father and guardian Sambayya and G. Rama- 
kristnaprasad, being minor father and guardian pe(ja 
Kanakayya, bounded on the north by T.S. No. 715-9 A-i • 
cast by T.S. No. 715-10 A-2; south by Rev. S. No. 7l5.d 
B; west by T.S. No. 715-8 A-2

0*19

o-io

0*20

0*10
0*01

0*05

0*01

0-16

0*01

0*16
O’Ol

0*28 0*01

0*01

0-23

0*01

0’06

0*04
0*01

0*04 0*01

0*03

0*050*04

A-2
Government, wet, T.S. No. 1198-1 B, belonging to Kotev 

Mariamma and Kotey Santamma, bounded on the north 
by T.S. No. 1198-1 A ; east by T.S. No. 1199-2 A-2 • 
south by Rev. S. No. 1198-2 ; west by T.S. No 1197* 
6 A-2 A-l •• .. .. ''

Government, wet, T.S. No. 1199-2 A-2, belonging to Kotow 
Tinipathi and K. Byragi, being minor father nnJ 
guardian Tirupathi, bounded on the north by T S \r« 
1199-2 A-l; east by T.S. J.199*! A-2 • ,south h' 
Rev. S. No. 1199-2 B ; west by T.S. No. 1198-1 B°Utb by 

Government, wet, T.S. No. 1199-1 A-2, belonging to Knti^ 
Mariamma aDd Kotey Santamma, bounded on tho 
by T.S. No. 1199-1 A-l; east by T.S. No. 1327,3b 
south by Rev. S. No. 1199-1 B ; west by T.S. No. 1199I

Government,' ‘wet, T.S. No. 1327-1 B, belonging ** 
Tirupati and Kotey Byragi, being minor gulrdian 
father Tirupati, bounded on the north by T.S Z i!?}

\%!fo8:2n%V^by fc#

o-oi0-04

0*20
0*04

007
0*04

0*13

0*04
0*22
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A 08* same a little more or less, are needed for public 
purposes, to wit, for the extension and excavation 
respectively, of the Bejji distributary ; and, under 
sections 3 and 7 of the same Act, the Sub-Collector, 
Vmanagram, is appointed to perform the functions of 
a Collector under the Act and directed to take order for 
the acquisition of the said lands. A plan of the lands is 
kept in the office of the Sub-Collector, Vizianagram, and 
may be inspected at any time during office hours.

Vizagapatam district, Palakonda taluk, 
Panukuvalsa village.

For the extension of the Bejji distributary.
Inam, dry, block, S. No. 46 A, belonging to Gavara Gurivi 

Nayudu, bounded on the north by block S. No. 42 ; east 
by part of B.S. No. 46 ; south by S. No. 65 : west by block 
S. No. 65 ..

Inam, manavari, block, S. No. 48 B, belonging to Gavara 
Gurivi Nayudu, bounded on the north by block S. No.
42 ; east by block S. No. 47 ; south by S. No. 65 ; west 
by part of block S. No. 48 ..

Inam, dry, block, S. No. 49 B, belonging to Mahendrada 
Venkatappalacharyulu, bounded on the north by part of 
B.S. No. 49 ; east by S. No. 65 and block S. No. 50 ; south 
by block S. No. 50 ; west by Tettangi village 

Inam,' dry, block, S. No. 61 A, belonging to Pramidala 
Suryanarayana, bounded on the north by block S. No.
50 ; east by block S. No. 61 B ; south by part of block 
S. No. 61; west by Tettangi village

Total ..

Government wet, T.S. No. 1328-2 A-2,sissssaissasminor lather and guardian Bonn, Garapati Pedakana- 
Kayya, G. Chinakanakayya, G. Vcnkataswarulu, G. 
uopala Krishnamurthi (being minor father and guardian 
Sambayya) and G. Ramakrlshna Prasad, being minor 
rather and guardian Pedakanakayya, bounded on the 
north by T.S. No. 1328-2 A-l: cast by T.S. No. 1328-3 
A-2 ; south by Rev. S. No. 1328-2 B ; west by T.S. No.
1327- 1 B..

Government, wet, T.S. No. 1328-3 A-2, belonging to (1) 
Jayamangala Sitharamudu, (2) J. Anandarao, (3) J. 
Venkayya and (4) J. Reddemma [Nos. (2) to (4) being 
minors, father and guardian Sitharamudu], bounded on 
the north by T.S. No. 1328-3 A-l ; east by T.S. No. 3328- 
4 A-2 ; south by Rev. S. No. 1328-3 B ; west by T.S. No.
1328- 2 A-2

Government, wet, T.S. No. 13?8-4 A-2, belonging to Kotey 
Mariamma and Kotey Santamma, bounded on the north 
by T.S. No- 1328-4 A-l; east by T.S. No. 1328-8 A-2 ; 
south by Rev. S. No. 1328-4 B ; west by T.S. No. 1328- 
3 A-2

Government, wet, T.S. No. 1328-8 A-2, belonging to (1) 
Mungara Seshayya, (2) M. Nagayya, (3) M. Narayana, 
(4) M. Krishnamma, (5) M. Veerayya and (6) M. Subba 
Rao [Nos. (5; and (6) being minors father and guardian 
Seshayya], bounded on the north by T.S. No. 1328-8 
A-l ; east by T.S. No. 1329-1 B ; south by Rev. S. No. 
1328-8 B ; west by T.S. No. 1328-4 A-2 

Government, wet, T.S. No. 1330-1 B, belonging to 
Yelamanchili Pitchamma, Y. Yenkatarayulu, Y. Anja- 
nayaswami, Y. Ramayya, Y. Krishnamurti, Y. Venka- 
teswara Rao (being minor mother and guardian 
Pichamma) and Y. Pichayya, being minor father and 
guardian Venkatrayulu, bounded on the north by T.S. 
No. 1330-1 A ; east by T.S. No. 1331-1 B ; south by 
Rev. S. No. 1330-2 ; west by T.S. No. 1329-1 B 

Government, wet, T.S. No. 1331-1 B, belonging to Y. 
Pichamma, Y. Venkatrayulu, Y. Anjaneyaswami, Y. 
Ramayya, Y. Krishnamurti, Y. Venkateswara Rao, being 
minor mother find jjuftrdi&n Pichcnnmcij nnd Y. Pichtiyy^i 
being minor father guardian Venkatrayulu, bounded on 
the north by T.S. No. 1331-1 A ; east by T.S No. 1332-1 
B : south by Rev. S. No. 1331-2; west by T.S. No. 1330-

belonging to Kotey

0*16

ACRE.
006

0-03

0*15
0'04

0‘17
0‘14

0T5

0*39

Talavaram Dhari Parapuram Agraharam.
For the excavation of the Bejji distributary.

Inam, hill poramboke, S. No. 31, belonging to Palavalsa 
Kurmi Nayudu and Nagara Ramachandra Apparao

- Nayudu, bounded on the north by remaining portion of 
the B.S. No. 1 : east by S. No. 32 ; south by remaining 
portion of the hill B.S. No. 1 ; west by Bejji village

Inam, dry, S. No. 32, belonging to Routhu Thaviti Nayudu, 
bounded on the north by inam dry lands of the owner ; 
east by S. No. 33; south by inam, dry lands of the 
owner ; west by S. No. 31..

Inam, dry, S. No. 33-1, belonging to Routhu Thaviti 
Nayudu, bounded on the north by inam dry lands of the 
owner ; east by S. No. 33-2 ; south by inam dry lands of 
the owner ; west by S. No. 32

Inam, dry, S. No. 33-2, belonging to Palavalsa Kurmi 
Nayudu and Nagam Ramachendra Apparao Nayudu, 
bounded on the north by inam dry lands, of the owners ; 
east by S. No. 34 ; south by inam dry lands of the 
owners ; west by S. No. 33-1

Inam, dry, S. No. 34, belonging to Palavalsa Kurmi 
Nayudu and Nagam Ramachendra Apparao Nayudu, 
bounded on the north by inam dry lands of the owners ; 
east by S. No. 35 ; south by inam dry lands of the 
owners ; west by S. No. 33 ..

Inam, dry, S. No. 35, belonging to Palavalsa Kurmi 
Nayudu and Nagam Ramachendra Apparao Nayudu, 
hounded on the north by inam dry lands of the owners ; 
east by S. No. 36 ; south by inam dry lands of the 
owners ; west by S. No. 34 ..

Inam, dry, S. No. 30-1, belonging to Palavalsa Kurmi 
Nayudu and Nagam Ramachendra x\pparao Nayudu, 
bounded on the north by inam dry lands of the owners ; 
east by S. No. 36-2 ; south by inam dry lands of the 
owners ; west by S. No. 35 ..

Inam, poramboke, gorja, S. No. 30-2, belonging to Pala­
valsa Kurmi Nayudu and Nagam Ramachendra Apparao 
Nayudu, bounded on the north by remaining portion of 
the gorja B.S. No. 8 ; east by S. No. 36-3; south by 
remaining portion of the gorja B.S. No. 9 ; west by S. No. 
36-1

Inam, dry, S- No. 36-3, belonging to Palavalsa Kurmi 
Nayudu aud Nagam Ramachandra Apparao Nayudu, 
bounded on the north by inam dry lands of the owners ; 
east by S. No. 37 ; south by inam dry lands of the 
owners ; west by S. No. 36-2 ..

Inam, dry, S. No. 37-1, belonging to Palavalsa Kurmi’ 
Nayudu and Nagam Ramachandra Apparao Nayudu, 
bounded on the north by inam dry lands of the owners ; 
east by S. No. 37-2,; south by inam dry lands of the 
owners; west by S. No. 36 ..

Inam, poramboke, gorja, S. No. 37-2, belonging to Pala­
valsa Kurmi Nayudu and Nagam Ramachandra Apparao 
Nayudu, bounded on the north by remaining portion of 
the gorja B.S. No. S cast by Thumarada Dhari Kurina 
Rajapuram; south by remaining portion of the 
B.S. No. 8 ; west by S. No. 37-1

0-19

ACS.

0-35
IB 0*22

Government, wet, T.S- No. 1332-1 B, belonging to Y. 
Pichamma, Y. Venkatrayulu, Y. Anjaneyaswami, Y. 
Ramayya, Y. Krishnamurti, Y- Venkateswara Rao, being 
minor mother and guardian Pichamma, and Y. Pichayya, 
being minor father and guardian Venkatrayulu, bounded 
on the north by T.S. No. 1332-1 A; east by T.S. No. 
1333-1 B ; south by Rev. S. No. 1332-2 ; west by T.S. No. 
1331-1 B .. .. ■ ■ .. ... • •

Government, wet, T.S. No. 1333-1 B, belonging to Y. 
Pitchamma, Y. Venkatrayulu, Y. Anjaneyaswami, Y. 
Ramayya, Y. Krishnamurti, Y. Venkateswara Rao, bring 
minor, mother and guardian Pitchamma and Y. Pich­
ayya, being minor father and guardian Venkatrayulu, 
bounded on the north by T.S. No. 1333-1 A ; east by 
T.S. No. 1334-1 B ; south by Rev. S. No. 1333-2; west 
by T.S. No. 1332-1 B .. .. . -.

Government, wet, T.S. No 1334-1 B, belonging to Garapati 
Sambayya, Garapati Vcnkatakrishnayya, Garapati Peda­
kanakayya, Garapati Chinakanakayya, Garapati Venka- 
teswarlu, Garapati Gopalakrishnamurti (being minor 
father and guardian Sambayya), Garapati Srceman- 
narayana (being minor father and guardian Venkata- 
krishnayya) and Garapati Ramakrishna Prasad (being 
minor father and guardian Pedakanakayya), bounded 
on the north by T.S. No. 1334-1 A ; east by T.S. No. 
1335-1 A-2^south by Rev. S. No. 1334-2; west by T.S.

Government, wet, T.S.‘No. 1335-1 A-2. belonging to Arepalll 
Manikyam and A. Venkatakrishna Rao, being minor 
father and guardian Manikyam, bounded on the north by 
T.S. No. 1335-1 A-l; east by T.S. No. 1335-2 A-2 ; south 
by Rev. S. No. 1335-1 B ; west by T.S. No. 1334-1 B . .

Government, wet, T.S. No. 1335-2 A-2, belonging to Arepalll 
Manikyam and Arepalli Venkatakrishna Rao, being 
minor father and guardian Manikyam, bounded on the 
north by T.S. No. 1335-2 A-l; cast by T.S. No. 133-1 
B ; south by Rev. S. No. 1336-2 B ; west by T.S. No.

Government2, wet, T.sV No. 1336-1 B, belonging to Arepalli 
Manikyam and A. Venkatakrishna Rao, being minor 
father and guardian Manikyam, bounded on the north 
by T.S. No. 1336-1 A ; east by T.S. No. 1*37-1 B•; south 
by Rev. S. No. 1336-2 ; west by T.S. No. 1335-2 A-2 ..

Government, wet, T.S. No. 1337-1 B, belonging to Arepalll 
Manikyam and A. Venkatakrishna Rao, being minor 
father and guardian Manikyam, bounded on the north by 
T.S. No. 1337-1 A ; cast by T.S. No. 1338-1 B & 2; south 
by Rev. S. No. 1337-2 ; west by T.S. No. 1330-1 B •. 

Government, wet, T.S. No. 1338-1, B, belonging to Arepalli 
Manikyam and A. Venkatakrishna Rao, being minor 
father and guardian Manikyam boimded on the north 
by T.S. No. 1338-1 A ; east by T.S. No. 1339-l B south 
by Rev. S. No. 1338-2 ; west by T.S. No. 1337 1 B a

Government, wet, T.S. No. 1339-1 B, belonging to (1) 
Bezwada Venkataratnam, (2) B. Venkataswara Rao, (3) 
B. Suryanarayana and (4) B. Satyanarayana [Nos.( 1 
and (4) being minors father and guardian Venkataratnamj, 
bounded on the north by T.S. Ko. 1339-1 A; east by 
T.S. No. 13 i 0-1 B; south by Rev. S. No. 1^39-2, west 
by T.S. No. 1338-1 B .. •• /• m

Government, dry, T.S. No. 1442-1 B, belonging. to UJ 
Katncni Lakshmiperumallu, (2) K. Venkatakriehnayja
(3) K. Lakshmi Chyutananduin and (4) K. Bhaskara 
Rao [Nos. (3) and (4) being minors, father and guardian 
Vcnkatakrishnayya], bounded on tho north and east oy 
T.S. No. 1442-1 A ; south by Rev. S. No. 1442-2, west

0-23

0-310'20

0*20

0-21
0-43

■0-34

0*21 0*26

0-08
0-03

0'13 0*11

0-20 0-21

o-io gorja
0*21

Total .. 2*49

0*21

Fort St. Qeorge, February 12, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, addi­
tional land for distributary channel from sluice No. 13-A 
of the Kattalai High Level Channel, notice to that effect 
is hereby given to all whom it may concern in accord* 

with the provisions of section 4 (1) of the Land 
Acquisition Act I of 1S94, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923; and 
the Governor in Council hereby authorizes the Sub- 
Collector, Karur, his staff and workmen to exercise the 
powers conferred by section 4 (2) of the Act. Under 
sub-section (4) of section 17 of the Act, the Governor in 
Council directs that in view of the urgency of the case 
the provisions or section 5-A of the Act shall nob apply 
to the acquisition of the waste or arable lands specified 
in the schedule.

0-23

ance

0*83

Total 6'32

Under section 6 of tho Land Acquisition Act, the 
Governor in Council hereby declares that the lands speci­
fied below and measuring the extents noted bolow, be the

4
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East Godavari district, Polavaram taluk, 
Parimpudi village.Tricliinopoly district, Kulittalai taluk, 

Kumaramangalam village- AOS.Approxi­
mate

extent.
ache.

<; 'N'n 484-2 B, registered holder Prabhala

west by S. No^M-2 A • • t * chitikana
GOVe”at*d!fyh'a®ing di=d (l)’ S&% (2, Kama

SSs.stfS.S
Government,‘dry, S. No. B01-3C, belonging to same as in 

s. No. 501-3 B, bounded on the north and east by S. No. 
501-3 A ; south by S. No. 486 ; west by S. No. 501-3 A .. 

Government, dry, S. No. 502-2, belonging to Tlrnati 
. Yenkataramayya of Ankalagudem, bounded on the north 

by S. No. 502-1 ; east by S. No. 501-3 B ; south by S. No. 
486: west by S. No. 502-1 .. ... ■■ ^

G°SVo^VdSiSyfn°ba6t1a5s^i 
being minor guardian mother Lakshminarasamma, 
enioyer Eeddi Somayya, bounded on the north by S. No. 
515-2 A; east by S. No. 515-2 C ; south by S. No. 4b5 ; 
west by S. No. 515-2 A .. • • ■ • • •

Government, dry, S. No. 515-2 D, registered holders and 
enjoyer same as in S. No. 515-2 B, bounded on the north 
by S. No. 515-2 C ; east by S. No. 513 ; south and west 
by 8. No. 485 ..

(Arrable and waste.)
Government, dry, S.F. No. 117-1A part, pattadars (1) N. A. 

Banganatha Ayyar, (2) minor Sundararajan, guardian 
father No. (1), (3) N. N. Rengaoatha Ayyar, (4) N. N. 
Bamanatba Ayyar and (5) minors Subrabmania Ayyar 
and Seshadri Ayyar, guardian mother Lakshmi Animal, 
mortgagee Devastanam Commissioner, Cochin btate, 
lessee M. Gnrunatha Pillai, bounded on the north by No. 
115-2 A ; east by No. 117-1 B ; south by No. 117-2 A 
part; west by No. 117-1 A part

0-02

0*600-05

(Waste.)
Government, dry, S.F. No. 117-2 A part, belonging to (1) 

N. D. Lakshminarayana Ayyar, (2) N. L. Durai alias 
Duraiswami Ayyar, (3) minors Cbandramowleeswara 
Ayyar and Kunjappa, guardian father No. (2) and (4) 
minor Krishnamurthi Ayyar, guardian father No. (1), 
bounded on the north by No. 117-1 A part; east by No. 
117-1 B ; south by No. 123-2 A part; west by No. 117-2 
A part

Poramboke, private nattam, S.F. No. 123-2 A part, belonging 
to V. Selian Parlyari and Periaswami Pariyari, bounded 
on the north by No. 123-2 A part; east by No. 123-1 A- 
2 ; south and west by No. 123-2 A part

Government, dry, S.F- No. 130-2 part, pattadars and 
mortgagee same as in S.F. No. 117-1 A part, bounded on 
the north by Nos. 129-3 and 128 ; east by Nos. 130-2 part 
and 128 ; south by Nos. 130-2 part and 137-2; west by 
No. 130-1

Government, dry, S.F. No. 13S-2 part, pattadars and mort­
gagee same as in S.F. No. 117-1 A part, bounded on the 
north by Nos. 137-2 and 138-1 ; east by No. 138-2 part; 
south by Nos. 142 part and 138-2 part ; west by No. 138- 
1 and Marudur village limits

0-54

0*07

0-05

0*22

o-oi

0-350-25

0‘60
0’17 Total .. 2*40

(Arable.)
Govemmert, dry, SJF. No. 142 part, belonging to same as 

in S.F. No. 117-2 A part, bounded on the north by No. 
138-2 part ; east by No. 142 part; south by Nos. 142 
part and 143; west by No. 142 part and Marudur village 
limits

Fort St. George, February 11, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 0*02 of an acre, be the same 
a little more or less, is needed for a public purpose, to wit, 
for extension of the Bejji distributary ; and, under sec­
tions 3 and 7 of the same Act, the Sub-Collector, 
Vizianagram, is appointed to perform the functions of a 
Collector under the Act and directed to take order for 
the acquisition of the said land. A plan of the land is 
kept in the office of the Sub-Collector, Vizianagram, and 
may be inspected at any time during office hours.

0-16

Total .. 0-69

Fort St. George, January 31, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci­
fied below and measuring 4'77 acres, be the same 
a little more or les3, is needed for a public purpose, to 
wit, for repairs to Srihariraju tank of Vunukuru ; and, 
under sections 3 and 7 of the same Act, the Sub- 
Collector, Vizianagram, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said land. A plan 
of the land is kept in the office of the Sub-Collector, 
Vizianagram, and may be inspected at any time during 
office hours.

Vizagapatam district, Palkonda taluk, Bojji village.
ACRE.

Government, dry, S. No. 119-1 C, belonging to Vavilapalli 
Lakshmu Nayudu, Avala Gangayya and Earnena Surapu 
Nayudu, bounded on the north by S. No. 134 ; east by 
S. No. 119-4 ; south by S. No- 130 ; west by S. No. 119-
1 A 0*02

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the lands speci­
fied below and measuring 0*37 of an acre, be the same a 
little more or less, are needed for a public purpose, to wit, 
for straightening the course of Pandikulam surplus 
channel ; and, under sections 3 and 7 of the same Act, 
the Sub-Collector, Chicacole, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said lands. A plan of 
the lands is kept in the office of the Sub-Collector, 
Chicacole, and may be inspected at any time during 
office hours.

Vizagapatam district, Palkonda taluk, 
Parampeta village.

Goyemment, dry, S. No. 2-31, belonging to [Hanumanusetti 
Snryanarayana, Duba Sanyasamma, Duba Sangamesam, 
Duba Kristayyagari Yerra. Appanna, Duba Annamma, 
Duba Sanganna and Dali Nayudu, Duba Narayyagari 
Dali Nayudu, Duba Peda Appala Nayudu, Palli Chel- 
layya, Thandrothu Surayya, Tbandrothu Appanna, Dabu 
Sanyasigari Appanna and Duba Narayya, Sanganna and 
Surayya, being minors mother and guardian Appamma, 
bounded on the north by S. No. 1-15, 16, 29 & 30 ; east 
by S. No. 9-2 ; south by S. No. 1-32 ; west by S. No. 2-2. 

Government, dry, S. No. 2-2, belonging to Mavuduru Rama- 
chendrayya, Vayindham Mallikharjunaswami and Saman- 
thula Guxivj Nayudu, bounded on the north by S. No. 
2-1; east by S. No. 1-31; south by S. No. 2-3 ; west by 
S. No. 3-4

Government, dry, S. No. 3-4, belonging to Eadagala 
Ramadas, Guravala Appala Nayudu, Namuboia China 
Appanna, Afcthi Appanna, Gondela Appigadu, Gondela 
Poligadu, Gondela Neeligadu, Gondela ChiDa Veerigadu, 
Matta Appadu, Baliji Bamanna, Panku Bodigadu, Panku 
Bhuma and Tripurana Lakshminarayana, bounded on 
the north by S. No. 3-1, 2 & 3 ; east by S. No. 2-2 ; south 
by S. No. 3-5, 6, 7 & 8; west by Vappangi village 

Government, dry, S. No. 9-2 B, belonging to Dubu Jagan- 
nadha Nayudu, Dubu Sangam Nayudu, Dubu fAppala 
Nayudu and Yerra Appamma, bounded on the north by 
S. No. 9-2 A ; east by Vunukuru village; south by S. No. 
9-3; west by S. Nos. 1-31 and 9-2 A

ACS.

1-14

Ganjam district, Chicacole taluk, Dusi village.
0*72 ACRE.

Vaiyayad and S. No. 2466-1 B of Dusi; south by S No 
1466-2 A ; west by S. No. 1464-2 . Dy a. jno.

Jirayati, wet, S. No. 1466-2 A? belonging to Dusi Venka- 
tesam Bhukta, bounded on the north by S No UfiLi a - 
east by S. No. 1466-2 B; south by S NoSAf 
Vaiyayad ; west by S. Nos. 1464-2 and U65* .. 802 °f

0-18

1*87
0*19

•:
Total .. 0*37

1*04
Fort St. George, February 4, 1936.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the lands speci­
fied below and measuring the extents noted below, be the 
same a little more or less, are needed for a public purpose, 
to wit, for field channel of the Cauvery-Mettur Project ; 
and, under sections 3 and 7 of the same Act, the Special 
Deputy Collector No. I, Tanjore, is appointed to perform 
the functions of a Collector under the Act and directed 
to take order for the acquisition of the said lands. 
Under sub-section (1) of section 17 Qf the Act, the 
Governor in Council further directs that the possession 
of the said lands may be taken on the expiry of Giteen 
days from the date of the publication of the notice 
mentioned in section 9 (1) of the Act. A plan of the

Total 4*77

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 2*40 acres, be the same a 
little more or less, is needed for a public purpose, to wit, 
for repairs to Public Works Department, Ankala tank ; 
and, under sections 3 and 7 of the same Act, the 
Assistant Agent, Bhadrachalam, is appointed to perform 
the functions of a Collector under the Act and directed to 
take order for the acquisition of the said land. A plan 
of the land is kept in the office of the Assistant Agent, 
Bhadrachalam, and may be inspected at any tune during 
office hours.
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MndT imkePt in the office of the Special Deputy Collector 
o’ffice hours°r0’ &nd may be insPeoted at any time during

Arantangi taluk, No. 132. Ayangudi (Inam) village. 
Inam, dry, T.S. No. 323-1 C-l, R.S. No. 323-1 C part, Ira- ACS. 

vararadar M. Thandavaraya Tevar, bounded on the north 
by No. 322-2 C-l; east by No. 323-1 C-2; 'south by No.
323-2 C-l; west by No. 323-1 B 

Inam, dry, T.S. No. 323-2 C-l, R.S. No. 323-2 C part, Ira- 
varamdar (1) V. MuthuswamI Ambalagaran, (2) V. Vella- 
yan Ambalagaran and (3) V. Kadlrvelu Ambalagaran,
Nos. (2) and (3) are enjoyers, bounded on the north by 
No. 323-1 C-l; east by No. 323-1 C-2 & 2 C-2 ; south by 
No. 323-2 C-2 ; west by No. 323-1 B ..

Inam, dry, T.S. No. 322-2 C-l, R.S. No. 322-2 C part, iru- 
varamdar A. Arunachala Tevan, bounded on the north 
by No. 322-1 B-l; east by No. 322-2 C-2; south by No.
323-1 C-l; west by No. 322-1 A 

Inam, dry, T.S. No. 322-1 B-l, R.S. No. 322-1 B part, ira- 
varamdars A. Sambaslva Ayyar, A. Kothandaramayyar,
A. Narayanaswami Ayyar, A. Sundaram Ayyar and M. 
Thandavaraya Tevan, bounded on the north by No. 321- 
1 B-l; east by No. 322-1 B-2 ; south by No. 322-2 C-l; 
west by No. 322-1 A

Inam, dry, T.S. No. 321-1 B-l, R.S. No. 321-1 B part, Iru- 
varamdars (1) A. Veerappa Tevan and (2) Kamaksbl 
Ayyar, mortgagee of No. (2) Adaikala Tevan, bounded on 
the north by No. 265-3 B-l; east by No. 321-1 B-2; 
south by No. 322-1 B-l; west by No. 321-1 A ..

Inam, dry, T.S. No. 265-3 B-l, B.S. No. 265-3 B part, iru- 
varamdar K. Muthirula Tevan, bounded on the north by 
No. 265-2 B-l; east by No. 265-3 B-2 ; south by No. 321- 
1 B-l ; west by No. 265-1 B

Inam, dry, T.S. No. 265-2 B-l, B.S. No. 265-2 B part, iru- 
varamdar Kandaswaml Ambalagaran, husband’s
brother of Chlnnammal, bounded on the north by No.
265-1 C-l; east by No. 265-2 B-2; south by No. 265-3 
B-l; west by No. 265-1B .. .. .. .. 1

Inam, dry, T.S. No. 265-1 C-l, B.S. No. 265-1 C part, Iru- 
varamdars *£&• '%b- Muthukaruppa Tevan and G9* 
Muthukaruppa Tevan, bounded on the north by No. 265- 
1 B ; east by Nos. 264-2 C-l and 265-1 C-2 ; south by 
No. 265-1 C-2 & 2 B-l; west by No. 265-1 B ..

Inam, dry, T.S. No. 264-2 C-l, B.S. No. 264-2 C part, iru- 
varamdar3 -gfc* (2?* Muthukaruppa Tevan and -&• 
Veerappa Tevan, bounded on the north by No. 264-2 B ; 
east by No. 274-1 B; south by No. 264-2 C-2; west by 
No. 265-1 C-l

Inam, dry, T.S. No. 274-4 A, B.S. No. 274-4 part, irn- 
varamdar &. Bamaswami Tevan, bounded on the north 
by No. 274-2; east and south by No. 274-4 B ; west by 
No. 274-1 B

.. 0*01
Tanjore district, Mannargudi taluk,

No. 135. Asesham village.

Ward No. I, Block No. 65.
Government, dry, T.S. No. 4566-2, B.S. No. 4566 part, 

belonging to 94. eu. pakkirl Vathiar, eu. Vyramuthu 
abas Swaminatha Vathiar, bounded on the north 
by Nos. 4568-1 and 4558-2 ; east fand south by No. 
4566-3 ; west by Nos. 46C6-1 and 4482-2

ACS.

0*03

o-oi.. 1.947
sq. feet.

Pattukkottai taluk, No. 134. Inam Karuppur village.
• Old waste, dry, T.S. No. 166-2 and B.S. No. 166 part, iru- 

varamdars S. Sesha Ayyangar, B. Srinivasa Ayyangar, 
Saminatha Velan, S. Govinda Velan, Qo. Saravanal Velan,
Qo. Bamaswami Velan, £>n. Govinda Velan, &n.
Murugayya Velan, Chidambara Velan, Marimuthu 
Velan, Bari Velan, Venkatachala Velan, minor Subrah- 
maniyan, guardian Sellayi, Arunachala Velan, «#/• Bama­
swami Velan, AJagappa Velan, GP- MuthuswamI

.. 0-02

0-03

0-05
Velan, {50. Nagappan Ambalagaran, Chlnnakannn 
Ambalagaran, Mari Odayan, Chinna Odayan Ambala­
garan, Kolandayan Ambalagaran, Ahobilamadam trustee 
Krishnamurthi Ayyar, Veeraraghava Chariyar, K. O. 

Srinlvasachariyar, Pakkirl Chetti, Govinda Ambala­
garan, son of Sadayan Ambalagaran, bounded on the 
north by No. 166-1; east by Andami; south by No. 
167-2 ; west by No. 166-1

Old waste, dry, T.S. No. 167-2, B.S. No. 167 part, iruvaram- 
dars same as T.S. No. 166-2, bounded on the north by 
No. 166-2 ; east by Andami; south by No. 169 ; west by 
NO. 167-1

0-0

0-00289

. 0-15
.. 0 08« •

Total .. 0-08289
0-05

' Tiruturaipundi taluk, No. 102-1. Melanammankurichchi 
(Inam) village. .. 0-02

Inam, dry, T.S. No. 19-2 B, B.S- No. 19-2 part, irnvaram- 
dar Q&err- Appuswami Ayyangar, bounded on the north 
by Raghuramasamudram and No. 19-2 A; east by No.
19- 3 A ; south by No. 19-2 C; west by No. 19-2 A & 1 A. 0'02 

Inam, dry, T.S. No. 19-3 A, B.S. No. 19-3 part, iruvaram-
dar on. Janaki Ammal, bounded on the north by 
Baghuramasamudram; east and south by No. 19-3 B ; 
west by No. 19-2 B

Inam dry, T.S. No. 19-1 A, B.S. No. 19-1 part, iruvaram- 
dar jsn. Sivaperumal Tevan, enjoyer S. Appuswami 
Ayyangar, bounded on the north by No. 18 ; east by 
No. 19-1 B & 2 B ; south by Nos. 19-1 B and 20-1 A ; 
west by No. 18

Inam, dry, T.S. No. 20-1 A, B.S. No. 20-1 rpart, iruvaram- 
dar Sri ‘Varadarajaperumal, interim trustee Serangulam 
S. B. Bajagopala Ayyangar, bounded on the north by 
Nos. 19-1 A and 20-1 B ; eaBt by No. 20-1 B & 2 B ; 
south by No. 20-3 ; west by No. 18 

Inam; dry, TB. No.' 20-2 B, B.S. No. 20-2 part, iruvaram- 
dar tjrr. Sivasamba Ayyar, bounded on the north and 
east by No. 20-2 A; south by No. 20-3,6, 6, 9, 10 A 

& 10 B ; west by S. No. 20-1 A & 6 ..
Inam, dry, T.S. No. 20-10 B; B.S. No. 20-10 part, 

irnvaramdar Appuswami Ayyangar, enjoyer
Baghavacbariyar, bounded on the north by No. 20-2 B ; 
east by No. 2u-10 C ; south by No. 20-4 B ; west by No.
22-10 A & 8 .. .. • • .:

Inam, dry, T.S. No. 20-4 B, B.S. No. 20-4 part, lruvaram- 
dar Appuswami Ayyangar, enjoyer Sivasamba Ayyar, 
bounded on the north by No. 20-10 B ; east by No. 20-4 
C • south by No. 25-1 A ; west by No. 20-4 A 

Tnam, dry, T.S. No. 25-1 A, R.S. No. 25-1 part, iruvaram- 
1 -i rrit Sivasamba Ayyar, bounded on the north by No.

20- 4 b"; east by No. 25-1 B ; south by No. 26-3 A ; west
Tnnm T.S. No. 25-8 A, B.S. No. 25-3 part, ’ iruvaram- 

dar qI] Ramaswaml Ayyar, bounded on the north by 
No. 25-1 A ; east by No. 25-3 B ; south by No. 25-4 A ; 
west by No. 16 • • • ■ • * , ■;

mam dry, T.S. No. 25-4 A, B.S. No. 25-4 part, iruvaram- 
dar Q*<sn* Bamanuja Ayyangar, bounded on the north 
by No. 25-S A, east by No. 25-4 B; south by No. 25-5 ^

Inanl dry! T.S.Nm25-5 A, R.S. No. 25-6 part, ’ iruvaram- 
dars P Vedanayaga Tevan and &n. Sivaperumal Tevan,

- bounded on^the^north by No. 25-4 A ; east by No. 25-5 
B; south by No. 25-9 A ; west by No. 16 ■ • ’ *

Inam, manavari, T.S. No. 14-1 A, B.S. No. 14-1 pa »
... . rr rr r.:.— A xt xt nr- hnnndfid on the north

AOS. Total .. 0-39

Fort St. George, February 1, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci­
fied below and measuring 2*31 acres, be the same a little 
more or less, is needed for a public purpose, to wit, 
for construction of stores sheds and quarters for staff of 
the Electricity Department ; and, under sections 3 and 7 
of the same Act, the Revenue Divisional Officer, Coimba­
tore, is appointed to perform the functions of a Collector 
under the Act and directed to take order for the acquisi­
tion of the said land. Under sub-section (1) of section 
17 of the Act, the Governor in Council further directs 
that the possession of the said land may be taken on the 
expiry of fifteen days from the date of the publication of 
the notice mentioned in section 9 (1) of the Act. A plan 
of the land is kept in the office of the Revenue Divi­
sional Officer, Coimbatore, and may be inspected at any * 
time during office hours.

Coimbatore district, Coimbatore taluk,
No. 48. Sanganur village.

Government, dry, S. No. 199-1, belonging to Messrs. Tata 
and Sons, bounded on the north by Nos. 203-1 and 
199-2 ; east by No. 199-2 ; south by No. 200-1; west by 

Nos. 202 and 203-2 ..
Government, dry, S. No. 20C-1, belonging to Messrs. Tata 

and Sons, bounded on the north by No. 199-1; east 
and south by No. 200-2 ; west by Nos. 201-2 B-l and 202. 

Government, dry, S. No. 201-2 B-l, belonging to Messrs.
Tata and Sons, bounded on the north by No. 202; 
east by No. 200-1 ; south by No. 201-2 B-2 ; west by 
No. 201-2 A

0-03

.. 0’06

.. 0-05

.. 0-06

.. 0-03

ACS.
.. 0*02

o-oi

0‘35

0-008 1-95

Total .. 2-31

Fort St. George, February 12, 1936.
Under section 6 of the Land Acquisition Aot, the 

Governor in Council hereby declares that the land 
specified below and measuring 0*10 of an acre, be the 
same a little more or less, is needed for a publio purpose, 
to wit, for the construction of temporary shed for the 
Public Works Department; and, under sections 3 and 7 
of the same Act, the Revenue Divisional Officer, Gobi- 
chettipalaiyam, is appointed to perform the functions of 
a Collector under the Act and direoted to take order for 
the acquisition of the said land. A plan of the land is 
kept in the office of the Revenue Divisional Officer, 
Gobiehetfcipalaiyam, and may be inspected at any time 
during office hours.

Coimbatore district, Gobichettipalaiyam taluk, 
Kugalur village.

Dry' agg
SIaa?fflbybrN0dU°8n^ "/yl. No. H8 *

0*009

varamdar on. Sivasamba Ayyar, bounded^ on
by Nos. 16by No,. 16 and 25-9 A ; east and south by No. 14-! B ;

InS,8,t^!,OT8:s!05nodi55-i76AD. R.S. No. 15-16 part.irjb 
Jvaramdar <*. Srinivasa Ayyangar, bounded on 10 nor 1 

by No. 16 ; cast by No. 15-17 A ; south by No. 15-16 C; 
west by No. 15-14 B .. ** * * u Ui

Inam, dry, T.S. No. 15-14 B, R.S. No. 15-14 part, ruvaram- 
Bamanuja Ayyangar and on. Janaki mmal, 

enjoyer on. Janaki Ammal, bounded on the north by No.
16 ; east by Nos. 16-16 C and 16 D; south by No. 15 16 
B; west by No. 15-14 A .. •; 1S1; ?P„

Inam, dry, T.S. No. 15-16 B, B.S. No. 15-16 part, lru- 
varamdar Srinivasa Ayyangar, bounded on the north 
by No. 15-14 B ; oast by No. 15-16 C; south by No. 12 , 
west by No. 15-16 A

dars

.. 0-08

ACRE.
.. 0*03

son
Total .. 0*567 0*10
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• r. to all whom it may concern m
hereby 8ive“*?i„ ‘ cf section 4 (1) of the

accordance with the P amended by the Land
Acauisition Act I of J^W-v-yin of 1923 ; and, 

Acquisition authorizes the Revenue
« Pnvernor m Council n Y ~ anCi workmen to 

Divisional Officer, ^g0 ^13 by section 4 (2) of the 
exercise the powers conferred f Act> the Governor
Act. Under section 3 (c)otW Diviaional Officer,
^"0 perform T functions of a Collector under 

section 5-A of the Act.

effect isFort St. Oeorge, February 7, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, 
approach to the post mortem shed, notice to that effect 
is hereby given to all whom it may concern in accord­
ance with the provisions of section 4 (1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923 ; and the 
Governor in Council hereby authorizes the Revenue 
Divisional Officer, Sankari, and his staff and workmen to 
exercise the powers conferred by section 4 (2) of the Act. 
Under section 3 (c) of the same Act, the Governor in 
Council appoints the Revenue Divisional Officer, Sankari, 
to perform the functions of a Collector under section 5-A 
of the Act.

. 67. R. Mulukudurudistrict, Bapatla taluk, No 
village.Guntur

Approxi­
mate

extent..
ACRE.

Salem district, Tirucliengode taluk, 
Avaniperur East village. Byotwari, wet. Ko. 340-1 pordon, belong^ m Mndra-

boyina Venkaya, son of papaya, oi■ No 340.

EvboytwL°ri3wet,aNo. 341-2 portion, belonging to Yendluri 
Peda Ramachandrayya, son of J agannayakulu. bounded 
on the north by No. 341-2 part; east by No 341-3 part 
south by No. 347. Channel poramboke ; west by No. 341-

Approxi-
mate

extent.
ACRE.

0*0«? -

Dry, S. No. 205-2 paTfc, belonging to Gaib Sahib, bounded 
on the north by S. No. 255-1 ; east by S. No. 255-2 part; 
south by S. No. 255-3 part; west by S. No. 256-10 A ..

Dry/S. No. 255-3 part, belonging to Gaib Sabib anu Quadir 
Sahib, bounded on the north by S. No. 255-2 part ; east 
by S. No. 255-3 part; south by S. No. 291 -west by S. 
No. 256-10 A, S & 12 .. .. ..

O’llo-oi

0*10 o-oi.
Total .. 0-11

0-06Fort Si. George, February 5, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci­
fied below and measuring 0*16 of an acre, be the same 
a little more or less, is needed for a public purpose, to 
wit, for bodi under pipe sluice No. 2 of No. 2 Kuderu 
branch of No. I Ilur Lankapaili channel; and, under 
sections 3 and 7 of the same Act, the Special Deputy 
Collector, Chilakalapudi, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said land. A plan 
off he land is kept in the office of the Special Deputy 
Collector, Chilakalapudi, and may be inspected at any 
time during office hours.

Ryot war!, wet, No. 34i-3 portion, belonging to Yendluri 
Jagannayakulu, son of Ramachandrayya, bounded on 
the north by No. 341-3 part; east by No. 340-1 part; 

by. No. 347. Channel poramboke ; west by No. 341-

Ryotwari, wet, No. 342 portion, belonging to Konrtepu 
Ramaswami, Kotayya and Gangulu, sons of Rayulu, 
bounded on the north by No. 342 part; east by No. 341- 
1 part; south by Nos. 346 and 347. Channel poramboke ; 
west by No. 343-3 B. Channel poramboke 

Ryotwari, wet, No. 343-1 A portion, belonging to Kattu- 
palli Viraya, son of Ramaya, bounded on the north by 
No. 343-1 A part; east by No. 343-2 A part; south by 
No. 343-1 B. Channel poramboke; west by No. 344-4 B 
part

Ryotwari, wet, No. 343-2 A portion, belonging to Kukka- 
mala Kondayya and Ayyamma, being minor guardian 
brother Kondayya, boanded on the north by No. 343-2 A 
part; east by No. 343-3 A part; south by No. 343-2 B, 
Channel poramboke ; west by No. 343-1 A part 

Ryotwari, wet, No. 343-3 A portion, belonging to Velaga 
Venkatasubbayya, .Surayya and Ramaswami, sons of 
Virayya, bounded on the north by No. 343-3 A part; east 
by No. 342 part; south by No. 343-3 B. Channel poram­
boke ; west by No. 343-2 A part 

Ryotwari, wet, No. 344-1 A portion, belonging to Velega 
Anjavya, son of Nagayya, manager of the joint family, 
bounded on the north by No. 344-1A part; east by No. 
S44-2 A part; south by No. 344-1 B. Channel 
boke ; we3t by No. 364. Channel poramboke 

Ryotwari,. wet, No. 344-2 A portion, belonging to Velaga 
Anjayya, son of Nagayya, manager of the joint family 
bounded on the north by No. 344-2 A part; east by No’

SEf.AKSffr && A^ar^'2 * “
Ryotwari, wet. No. 344-3 A portion, belonging‘to Velaga 

V enkatasubbayya, Surayya and Ramaswami sons of 
Virayya, bounded on the north by No. 344-3 A part • east 
by No. 344-4 A-l part; south by No. 344-3 B. Channel 
poramboke ; west by No. 344-2 A part 

Ryotwari, wet, No. 344-4 A-l portion, belonging’to Velaca 
Venkata Subbayya, Surayya and Ramaswami sons of 
Virayya, bounded on the north by No. 344-4 A-l nart • 
east by No. 344-4 B part;south by No. 344-4 A-2. Cham 
nel poramboke; west by No. 344-3 A part 

Ryotwari, wet, No. 344-4 B portion, belonging to YendlnVi 
Jagannayakulu, son of Ramachandrayya, bounded on 
the north by No. 344-4 B part; east by No 343-1 a 
gart^south^by No. 344-4 A-2. Channel poramboke

south 0’01

0-07

0-02.

Kistna district, Gannavaram taluk, Kuderu village.
ACRE.

0*02

Ryotl, dry, B.S- No. 35 part, T.S. No. 130, belonging to 
Dudala Kufcumbayya. morgagee Bhagavatula Rajayya, 
bounded on the north by B.S. No. 35 part ; east by R.S. 
No. 50 A-l & 4 ; south by R.S. No. 301 ; west by B-S. 
No. 35 part

Ryoti, dry, R.S. No. 50 A-l, belonging to Guttikonda 
Krisbnayyacharyuln, bounded on the north by R.S. No. 
49-1 ; east by R.S. No. 50 A-2 ; south by R.S. No. 50 A- 
4 ; west by B.S. No. 35 part, T.S. No. 130 

Ryoti, dry, R.S. No. 50 A-2, belonging to Veeram Naganna. 
bounded on the north by R.S. No. 49-2 A ; east by R.S. 
No, 50 A-3 ; south by R.S. No. 50 A-4 ; west by R.S. No. 
50 A-l

Ryoti, dry, R.S. No. 50 A-3, belonging to Yerraboyina 
Bapayya, Yerraboyina Narasimhulu and Yerraboyina 
Sastrulu, bounded on the north by R.S. No. 49-2 A & B ; 
east and south by R.S. No. 50 A-4 ; west by R.S. No. 50-

0-02
0*04

poram-
0-08 0*04-

0‘02
0*02

A-2 0*02
0*03Total .. 0-16

Note—The Zamindar of Telaprolu estate is the melvaramdar 
for the above lands.

0*02
Fort St. George, January 31, 1936.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land 
specified below and measuring 0-02 of an acre, be the same 
a little more or less, is needed for a public purpose, 
to wit, for excavating a distributary channel from Mana- 
mettu vaikal; and, under sections 3 and 7 of the 
Act, the Sub-Collector, Karur, is appointed to perform 
the functions of a Collector under the Act and directed 
to take order for the acquisition of the said land. A 
plan of the land is kept in the office of the Sub-Collector, 
Karur, and may be inspected at any time during office 
hours.

Trichinopoly district, Karur taluk, Vangal village.

Government, wet, double crop, S.F. No. G28-B, belonging to 
(1) Ramanatha Ayyar, (2) Nageswara Ayyar, (3) Visa- 
lakshi Ammal, step-mother of Nos. (l; and (2) and 
(4) Minor Venkataramanan, aged 15 by guardian father 
No (2) bounded on the north by No. 628*A ; east bv 
No! 665 Nerur channel; eouth by Nos. 627, 626 and 625*; 
west by No* 628-A

; west
0*01

Total 0-47

same
W. SCOTT BROWN

secretary to Government.

PAPERS PLACEDeATrTHE DISPOSAL 

ISth February 1936

OF
Between 11th and

acre.
Administration Report—1934-35— 

Reviewed. Sivakasi Municipal
G.O. No. 5137, L. & M., 12th December 1935

each on application to the Superintendn a0a,i'n8i 
Branch Press, Mount Road, Madras.] ' ’ ^ov^n?nent

Council—

[1«.]

0*02
can be

Fort St. George, February 10, 1936.

Whereas it appears to the Government that the land 
specified below is needed for a public purpose, to wit, 
for maintaining Raju Branch channel, notice to that

C. F. ACKENBUR Y,
Chief Secretary.
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